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LUDHIANA (Pb.) 

Regd. No, 2784 

In the matter of 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 
(PRINCIPAL BENCH) 

News Item titied "Ludhiana: Dairy waste destroying STPs says 

Seechewal" appearing in The Hindustan Times dated 14.08.2025. 

as under: 

-1 

Short reply / Status Report by way of affidavit of Er. Jaspal Singh, 

Environmental Engineer, Regional Office-3, Ludhiana on behalf of respondent no. 
1 Punjab Pollution Control Board. 

1) 

Original Application No. 435 of 2025 

2) 

RESPECTFULLY SHOWETH 

L, the above-named deponent, do hereby solemnly affirm and state 

That the Hon'ble National Green Tribunal in exercise of Suo Moto Powers 

has taken cognizance a news item titled "Ludhiana: Dairy waste 

destroying STPS says Seechewal" appearing in The Hindustan Times dated 
14.08.2025 and registered the case as Original Application No. 435 of 2025. 

That the news item highlighted the inspection of Haibowal and Baloke 
treatment plants by Rajya Sabha MP and Environmentalist Sh. Balbir Singh 
Seechewal. It was pointed out in the news item that dairy owners are 
discharging cow dung directly into the sewerage system. The Haibowal and 

Tajpur Plants are receiving excess wastewater then the capacity of the 
plant and all the waste from the drain in the Haibowal Dairy Complex area 
was flowing into Budha Nallah including liquid waste (Urine and wash 

water) from nearly 60 dairies. The article further points to the facts has 

Balloke has three Sewage Treatment Plants with capacity of 152 MLD, 105 
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MLD and 60 MLD, all of which are receiving cow dung from dairy from any 

monitoring or control. The miscreants have illegally damaged sewage 
pipelines and connected them directly to the drainage network, effectively 

bye passing the treatment systems and environmental safeguards. 
That after consideration of the matter, this Hon'ble Tribunal was pleased 

to pass an order dated 01.09.2025 thereby impleading the Punjab Pollution 
Control Board, through its Member Secretary; Municipal Corporation, 

Ludhiana, through its Commissioner; Department of Water Supply & 
Sanitation, Punjab, through its Principal Secretary; Central Pollution Control 
Board, through its Member Secretary and the Department of Animal 
Husbandry, Punjab as respondents in the case with direction to file their 
response in the case. 

That after examination of the case and that of the news item published in 
the Hindustan Times on 14.08.2025 it is submitted that there are 02 dairy 

complexes, two Effluent Treatment Plants at the dairy complexes to treat 

the wastewater of the dairy complexes and three Sewage Treatment Plants 
at Balloke to treat the wastewater of Ludhiana town. The facts in this regard 
are summarized below: 

A) Dairy Complexes 

There are two dairy complexes in Ludhiana the details of which are as 

under: 

i) Haibowal Dairy Complex 

Haibowal Dairy Complex is having around 440 dairies with 

approximately 30,000 animals and corresponding cow dung 

generation from this complex is estimated @ 350 MT/Day 

ii) Tajpur Road Dairy Complex 

Tajpur Road Dairy Complex is having around 190 dairies with 

approximately 12,000 animals and corresponding cow dung 
generation from this complex is estimated @ 180 MT/Day. 

al 
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5) 

6) 

B) EMluent Treatment Plants (ETPS) 

The Municipal Corporation, Ludhiana (MCL) through Punjab Water Supply 
and Sewerage Board (PWSSB) has installed two ETPs to treat the liquid 

waste generated from the dairy units as under: 

) 

i) 

-3 

ii) 

Effluent Treatment Plant (ETP) of capacity 3.75 MLD at Haibowal 
Dairy Complex, Ludhiana. 

i) 

Efluent Treatment Plant (ETP) of capacity 2.25 MLD at Tajpur Road 

Dairy Complex, Ludhiana 

C) Sewage Treatment Plants (STPS) 

The Punjab Water Supply and Sewerage Board (PWSSB) is operating 

both the above ETPs through Private Contractor. 

The Municipal Corporation, Ludhiana has also installed three Sewage 
Treatment Plants at Balloke, Ludhiana to treat the wastewater of Ludhiana 
Town as under: 

Sewage Treatment Plant (STP) of capacity 152 MLD 

Sewage Treatment Plant (STP) of capacity 105 MLD 

Sewage Treatment Plant (STP) of capacity 60 MLD 

That the dairy complexes, the Effluent Treatment Plants and the Sewage 

Treatment Plants are being monitored by the officers of the Punjab 
Pollution Control Board at Ludhiana from time to time and the relevant facts 

in this regard are mentioned in the following paragraphs. 

That both the dairy complexes and ETPs were monitored by the officers of 

the Board at Ludhiana and due to non-compliances, notices to issue 

directions u/s 33-A of the Water (Prevention and Control of Pollution) Act, 

1974 were separately issued to the Commissioner, Municipal Corporation, 

Ludhiana and the Executive Engineer, Punjab Water Supply and Sewerage 

Board, Ludhiana vide letter no. 1135-1137 dated 27.02.2025 (in respect of 
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Effluent Treatment Plant of capacity 2.25 MLD located at Tajpur Road, 
Ludhiana) and letter no.1163-1165 dated 28.02.2025 (in respect of Effluent 

Treatment Plant of capacity 3.75 MLD also located at Tajpur Road, 

Ludhiana) with an opportunity of hearing before the Chairman of the Board 
on 18.03.2025. A copy of letter no. 1135-1137 dated 27.02.2025 vide which 

notice was issued to the Effluent Treatment Plant of capacity 2.25 MLD is 

enclosed as Annexure R 1/A and a copy of letter no.1163-1165 dated 
28.02.2025 vide which notice was issued to the Effluent Treatment Plant of 

capacity 3.75 MLD is enclosed as Annexure R 1/B. 

That the hearing before the Chairman of the Board on 28.03.2025 in 

respect of 2.25 MLD Efluent Treatment Plant and 3.75 MLD Effluent 
Treatment Plant was attended by Sh. Ekjot Singh, Executive Engineer on 
behalf of Municipal Corporation, Ludhiana and Sh. Gurpreet Singh, Sub 
Divisional Engineer on behalf of Punjab Water Supply and Sewerage Boar. 
The submissions made by the officers in respect of 2.25 MLD Effluent 
Treatment Plant and 3.75 MLD Efluent Treatment Plant are reproduced 
below: 

2.25 MLD Effiuent Treatment Plant 

Sh. Ekjot Singh, Executive Engineer of the Municipal Corporation, 
Ludhiana and Sh. Gurpreet Singh, SDE of the PWSSB attended the 

hearing. The Sub Divisional Engineer, PWSSB Informed that all the 
drains carrying cow dung shall be connected with the Effiluent 

Treatment Plant conveyance system 30.04.2025. He further 

informed that due to entrainment of cow dung, problem is being 

faced in operation of ETP. The Executive Engineer of the Municipal 

Corporation, Ludhiana submitted a written reply of Joint 

Commissioner, Ludhiana. Vide reply the Joint Commissioner, 

Municipal Corporation, Ludhiana submitted that the work petitioning 
to operation of ETP, constructing the drains and dairy unit 

connections falls within the purview of PWSSB and necessary 
instructions in this regard had already been given by the Municipal 
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Corporation, Ludhiana to the PWSSB. He further informed that the 

daily generation of cow dung from the dairy unit cluster is estimated 
to the tune of 175MTD and an agreement for uplifting of the same 
has been got executed with a private agency and the said agency 

shall start uplifting the entire cow dung generated on daily basis by 
30.04.2025. The Sub Divisional Engineer, PWSSB informed that all 
the drains carrying cow dung shall be connected with the ETP 
conveyance system by 30.04.2025. 

3.75 MLD Effluent Treatment Plant 

Sh. Ekjot Singh, Executive Engineer of the Municipal Corporation, 
Ludhiana and Sh. Gurpreet Singh, SDE of the PWSSB attended the 
hearing. The Sub Divisional Engineer, PWSSB Informed that all the 
drains carrying cow dung shall be connected with the ETP 
conveyance system by 30.04.2025. He further informed that due to 

entrainment of cow dung, problem is being faced in operation of 
ETP. The Executive Engineer of the Municipal Corporation, Ludhiana 
submitted a written reply of Joint Commissioner, Ludhiana. Vide 
reply the Joint Commissioner, Municipal Corporation, Ludhiana 
submitted that the work petitioning to operation of ETP, constructing 
the drains and dairy unit connections falls within the purview of 
PWSSB and necessary instructions in this regard had already been 
given by the Municipal Corporation, Ludhiana to the PWSSB. He 
further informed that the daily generation of cow dung from the 
dairy unit cluster is estimated to the tune of 350MTD. Out of which 
CBG plant has been installed for handling of cow dung @200 MTD 

and cow dung to the tune of 50 MTD is being lifted on regular basis. 

Thus, the excess cow dung being generated on the said dairy cluster 
Id about 100 MTD and an agreement for uplifting of the same has 

been got executed with a private agency and the said agency shalI 

start uplifting the entire cow dung generated on daily basis by 
30.04.2025. 
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8) That the Chairman of the Board observed that the work relating to proper 
uplifting of cow dung and treatment of wastewater generated from the 

dairy units falls in the purview of Municipal Corporation, Ludhiana and 
Municipal Corporation, Ludhiana cannot shy away from its responsibility by 
just saying that the work is to be done by the PWSSB. After hearing the 

officers of the Municipal Corporation, Ludhiana, Punjab Water Supply and 
Sewerage Board and Punjab Pollution Control Board and considering the 
material facts of the case, the Chairman of the Board decided that 

Environmental compensation be imposed on the Municipal Corporation, 
Ludhiana w.e.f. 15.11.2024 to 28.03.2025 for deteriorating the 

environment, the Environmental Engineer, Regional Office-3, Ludhiana 

shall calculate the Environmental Compensation for the said period and 

submit report. Environmental Compensation calculated by Environmental 
Engineer, Regional Office-3, Ludhiana shall be sent to the EC verification 

committee and thereafter separate orders for the Imposition of 

Environmental Compensation shall be issued, the Municipal Corporation 

Ludhiana shall deposit the Environmental Compensation already imposed 
by the Board on it, the Municipal Corporation Ludhiana shall ensure that all 

the cow durig generated from the dairy units is lifted and disposed of in an 

environmentally sound manner/vermicomposting by 30.04.2025, the 

PWSSB shall connect all the drains of dairy units with the conveyance 
system of ETP of 3.75 MLD capacity located at Haibowal, by 30.04.2025, 

the concened departments shall also comply with the decisions of the 
previous hearing dated 14.11.2024. It was also decided that the 

Environmental Engineer, Regional Office-3, Ludhiana shall visit the ETP, 
immediately after 30.04.2025 and submit report alongwith conclusive 
recommendations. 

9) That the proceedings of hearing held on 28.03.2025 were conveyed to the 

Commissioner, Municipal Corporation, Ludhiana and the Executive 

Engineer, Punjab Water Supply and Sewerage Board vide letter no. 2293 
94 dated 11.04.2025 (in respect of ETP of 3.75 MLD at Haibowal Dairy 

Complex, Ludhiana) and vide letter no. 2296-97 dated 11.04.2025 (in 
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respect of ETP of 2.25 MLD at Tajpur Road Dairy Complex, Ludhiana) for 
compliance. A copy of letter no. 2293-94 dated 11.4.2025 is enclosed as 

Annexure R 1/C and a copy of letter no. 2296-97 dated 11.04.2025 is 

enclosed as Annexure R 1/D. 

10) That further it is submitted that a meeting along with a site visit to the 

Dairy Complex, Haibowal, under the chairmanship of Rajya Sabha MP and 
Environmentalist Sh. Balbir Singh Seechewal, was conducted on 13-08 

2025 with the concerned departments. During the visit, the following main 

observations were made: 

PUR 
o. No. 2784 

-7 

i Some dairies were discharging its dairy wastewater and cow 

ii 

iv. 

dung directly into sewer leading to STP Balloke. 

iji. The housekeeping of the area was poor and un pleasant 

smell was also observed in the area. 

Manure pits had been constructed outside some dairies; 

however, the manure had not been removed for a long time. 

A significant quantity of cow dung and wastewater had 

accumulated on the road adjacent to the Buddha Dariya. 

This wastewater was originating from some dairies and was 

accumulating on the road. 

11) That the ETP 3.75 MLD Haibowal Dairy Complex was again visited on 
14.10.2025 by the oficers of the Board and it was observed as under: 

i. 

During visit it was directed to the PWSSB/ MCL to disconnect 

the sewer connection of the dairies leading to STP Balloke 

and to connect the same with 3.75 MLD ETP at the Dairy 

Complex, Haibowal. 

i. Large quantity of cow dung was still being received at the 

inlet of the ETP, which was adversely affecting its 

functioning. 

The samples were also collected from the outlet of the ETP, 

and as per analysis report, various parameters are pH = 
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7.5, TSS = 156 mg/l, TDS = 1445 mg/l, COD = 380 mg/l, 

BOD =72 mg/l, Oil & Grease = 12 mg/l, T. coli (MPN/100 
mL) = 790 & F. coli (MPN/100 mL) = 230. The above 

results indicate that various parameters exceed the 

permissible limits. 

The Effluent Treatment Plant operator stated that the inlet 

flow is significantly higher than the designed capacity of 

the Effluent Treatment Plant. While the installed capacity 

is 3.75 MLD, the inlet flow ranges between 4 to 5 MLD, 

causing overflow at the inlet and adversely affecting the 

Overall performance of the Effluent Treatment Plant. 

The flow meter at outlet is not working properly. The detail 

of incoming effluent is being maintained from the SCADA 

system of the SBR tanks. 

The record regarding receipt of the liquid waste at ETP was 

also checked and as per the record the average incoming 

flow at the inlet of ETP for the period 01.04.2025 to 

31.10.2025 is 6.78 MLD, which is on higher side as per the 

designed capacity of the ETP. Hence, the water intake at 

the dairies is not being regulated resulting in excess 

discharge. 

That it is relevant to mention here that meanwhile, a survey of the Buddha 

Dariya was again conducted on 07-11-2025 by Rajya Sabha MP and 

Environmentalist Sh. Balbir Singh Seechewal along with the concerned 

departments. During the survey, the following observations were made: 

i. Approximately 10--12 dairy units were still found 

discharging their wastewater directly into a sewage 

pipeline near the slaughterhouse, the PWSSB yet has not 
connected the same with the ETP. This sewage pipeline 

leads to STP Balloke and may be affecting its functioning. 
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A significant amount of wastewater and cow dung was 
found stagnant on the streets within the Dairy Complex, 
Haibowal. 

Though the MCL has made agreement with a private firm 
for the lifting of cow dung from the dairy complex but 
some dairy owners are still discharging cow into the 

conveyance system of ETP due to which large quantity of 

cow dung is coming at ETP Haibowal. 

That it is further pertinent to mention here that the three STPS of capacity 

152 MLD, 105 MLD & 60 MLD at Balloke were also monitored by the officer 

of the Board on 30.09.2025 and as per analysis report, the STP of capacity 

60 MLD is achieving the prescribed standards, but the STPs of capacity 152 

MLD and 105 MLD are not achieving the prescribed standards. 

That it is also important to mention here that a Compressed Biogass Plant 

(CBG) plant of capacity to handle cow dung @ 235 MT/day has already 

been installed at Haibowal Dairy Complex and is operating successfully. 

There is also a proposal of Punjab Energy Development Agency (PEDA) to 
install 01 CBG plant of capacity to handle cow dung @ 300 MT/day at 

Haibowal Kalan, Ludhiana and one more CBG plant of capacity to handle 

cow dung @300 MT/day at Tajpur Road, Ludhiana. 

That further it is submitted that some dairy owners had illegally damaged 

sewage network/ drain leading to ETP Tajpur Road from the dairy units to 

discharge wastewater (containing cow dung) directly into Buddha Dariya. 

Considering these facts, the Executive Engineer, Punjab Water Supply and 
Sewerage Board has got FIR no. 0221 dated 29.08.2025 registered u/s 324 

(2), 324 (6), 280 of Bharatiya Nyaya Sanhita 2023 and Section 3 of the 

Prevention of Damage to Public Property Act, 1984 at Police Station, 
Division 7 of Police Commissionerate, Ludhiana. A copy of FIR no. 0221 

dated 29.08.2025 is enclosed as Annexure R 1/E. 

That it is further relevant to mention here that in compliance to the 

decisions of the hearing taken by the competent authority of the Board 
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during the course of hearing held on 14.11.2024, the Punjab Pollution 
Control Board has imposed Environmental Compensation (EC) amounting 
to Rs. 3.60 Crore upon Municipal Corporation, Ludhiana vide order no. 68 
of 10.03.2025 for the period from 01.01.2021 to 30.06.2022 for the delayed 

installation of Effluent Treatment Plants of capacity 3.75 MLD at Haibowal 

Dairy Complex and 2.25 MLD capacity at Tajpur Road Dairy Complex. A 

Copy of order no. 68 dated 10.03.2025 issued for imposition of 

Environmental Compensation upon Municipal Corporation, Ludhiana is 

enclosed as Annexure R 1/F. However, the Municipal Corporation, 

Ludhiana has not yet deposited the Environmental Compensation 

amounting to Rs. 3.6 crore. The Regional Office-3, Ludhiana has written a 

letter bearing no. 3627 dated 19.11.2025 to Municipal Corporation, 

Ludhiana to immediately deposit the amount of RS. 3.6 crore towards 

Environmental Compensation. A copy of letter no. 3627 dated 19.11.2025 

is enclosed as Annexure R 1/G. It is important to mention here that the 

case for further imposition of Environmental Compensation for the period 

from 15.11.2024 to 28.03.2025 upon Municipal Corporation, Ludhiana for 

deteriorating the environment is under process. 

That further it is submitted that due to the non-compliances observed 

during the inspection of ETPs of 3.75 MLD and 2.25 MLD installed in the 

Dairy Complexes as explained in the preceding paragraphs, further notices 

to issue directions u/s 33-A of the Water (Prevention and Control of 

Pollution) Act, 1974 in respect of ETP of capacity 3.75 MLD and of capacity 

2.25 MLD have been issued to Commissioner, Municipal Corporation, 

Ludhiana and Executive Engineer, Punjab Water Supply and Sewerage 

Board vide letter no. 6590-91 dated 20.11.2025 and letter no. 6587-88 

dated 20.11.2025 respectively with an opportunity of personal hearing 

before the Competent Authority of the Board on 27.11.2025. A copy of 

letter no. 6590-91 dated 20.11.2025 (in respect of ETP of capacity 3.75 

MLD) is enclosed as Annexure R 1/ H and copy of letter no. 6587-88 

dated 20.11.2025 (in respect of ETP of capacity 2.25 MLD) is enclosed as 

Annexure R 1/I. 
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That the Board has already taken action against Municipal Corporation, 
Ludhiana for the delayed installation of Effluent Treatment Plants or 

capacity 2.25 MLD and 3.75 MLD at Dairy Complexes with the imposition 

of Environmental Compensation amounting to Rs. 3.6 crore. Further action 

against Municipal Corporation, Ludhiana will be taken after hearing the 

officers of Municipal Corporation, Ludhiana and Punjab Water Supply and 

Sewerage Board, Ludhiana. 

Ihat the short reply / status report is hereby submitted in compliance to 

order dated 01.09.2025 for kind consideration and appropriate orders of 

the Hon'ble Trthat the aficau5.PAJ GPA nõs 

Dated: 2 ||n|204 s 

Place: Ludwana 

VERIFICATION: 

been readover & explaincd to the deponent 
executant who seemed Correctiy to unpseponent 
stand the same at the tine making there d 

-11 

Dated: a202s 

Verified that the contents of the above short reply /status report by way 

of affidavit of the deponent are true and correct as derived from the official record. 

No part of the above reply /status report is false and nothing material has been 

kept concealed therein. 

Place: udiana 

wabisol LnDYANAN 
OFTND 

(Er. Jasp�t Singh) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office-3, Ludhiana 

(On behalf of Punjab Pollution Control Board 

respondent no.1) 

(Er. Jaspat Singh) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office-3, Ludhiana 

(On behalf of Punjab Pollution Control Board 
respondent no.1) 

Attested as ldentifed 

Deponent 

NOTARY PUBLIC 
Ludhiana (Punjab) 

21 NOV 2025 
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PUNJAB POLLUTION CONTROL BOARD 

No. PPCB/SEE/ZO-2/LDH/2025/.... 
To 

Sub: 

Zonal Office-Il, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana E-matl: seezo2ldhppcb@yahoo.com Ph No. 0161-2670141 

Dated 

1, The Commlssloner, 

Rerd./spe�d post 

Municipal Corporatlon, Ludhlana. 
2. Executlve Engineer, 

Annexwe R1/A 

Punjab Water Supply and Sewerage Board 
Ludhlana. 

LIFE 
Evronment 

Notice to Issue directions u/s 33-A of the Water (Prevention & Control of 
Pollutlon) Act, 1974 as amended In 1988- M/s ETP of capacity 2.25 MLD located 
at Talpur Road, Ludhiana. 

Whereas, it is mandatory on part of the local body/establishment to obtain consent to establish and/or expansion of the establishment u/s 25/26 of the Water (Preventlon & Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, it is also mandatory on part of the local body/establishment to obtaln consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 for discharge of sewage or trade effluent into sewer or onto land or through any other mode of disposal from its premises. 
And whereas, it is also mandatory on the part of the local bodylestablishment to provide adequate & approprlate effluent/sewage treatment and pollution control facilities to bring down the concentration of various pollutants in the sewage or effluents belng discharged from the outlet being operated by the local body, within the permissible limits prescribed for such establishments. 
And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) has constructed an ETP of capacity 2.25 MLD at Tajpur Road, Dairy Complex, Ludhiana for the treatment of waste water generated from the dairy units situated in the complex. 
And whereas, the Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) was granted "Consent to Establish" NOC under Water (Prevention & Control of Pollution) Act, 

1974 and Air (Prevention & Control of Pollution) Act, 1981 for the establishment of this plant and for the disposal of treated effluent@ 2.25 MLD into Buddha Nallah, which had expired on 
17.11.2023. 

And whereas, the ETP was commissioned in June 2024 and the ETP was visited 
by the officer of the Board on 02.09.2024 alongwith the operators of the ETP and it was 
observed that most of the dairy units have not been connected with the sewer network of the 
ETP by the concerned authorities, especially entire dairies situated around B block of the ETP 
are yet to be connected with the ETP. Although the dalry units of this complex are connected with the conveyance drains of ETP but these dralns are yet to be connected with the ETP and 
presently waste water of these drains 0s discharged into Buddha Nallah through bye pass 
arrangements. Further some RCC dralns installed by the department to shift the waste water of 
the dairy units upto the ETP are having penings into the existing outlets/ drains falling into 
Buddha Nallah. 

And whereas, Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) has provided bye pass arrangements with the conveyance system to bye-pass entire water Into 
Buddha Nallah before arriving Into ETP for the treatment. DaBry units situated at LHS of Vijan Nagar pul road are also yet to be connected with the conveyance system of ETP. 

And whereas, the Munlcipal Corporation, Ludhlana (MCL) 8& Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) have commissloned ETP without connecting all dairies with the conveyance system and have intentionally provided bye-pass arrangements with its conveyance system to bye-pass waste water into Buddha Nallah before arriving the same upto the ETP. 

1|Page 
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ne wnereas, earller the Commlssioner. Munlcioal Corporation, Ludhlana was 
8ven pers0nal hearlrng before the Chalrman of the Aoard on 07.07.2022 fof delay 
construction work of ETPs of daln unlts and the oroceedings of the hearing were covyu 
the Munlclpal Corporatlon, Ludhlana (MCL) vide Boards letter no. S119 dated 04.08.2022. 

And whereas, the Munlcipal Corporatlon, Ludhlana (MCL) & Punlab Water 
UppIy & Sewerage Board, Ludhlana (PWSSB) was vlolatine the provislons of the Water 
(Preventlon & Control of Polutlon) Act, 1974. 

And whereas, accordingly, notice to lssue directions u/s 33-A of the Water 
(Preventlon & Control of Pollutlon) Act. 1974 as amended in 1988 was Issued to the MUnper Corporatlon, Ludhlana (MCL) & Punjab Water Supply & Sewerage Board, Ludhiand tr Wn an opportunity of personal hearing before Chalrman of the Board on 25.10.202) 
postponed to 14.11.2024, wherein it was declded as under: L. The order for impositlon of Environmental Compensation of Rs. 3.6 Crore De ssuu 

Immedlately. Further, Environmental Engineer, Regional Office-3, Ludhlana calculate the 
Environmental Compensation for the period of violation i.e. from 01.07.2021 to till date. 

. Tne Municipal Corporatlon authorities shall guide all the dairy units to make the adequate 
arrangement to separate the liquld waste and cow dung and ensure the complance. Tne 
Municipal Corporatlon authorities shall also make adequate mechanism by adopting 
decentralised approach to lift the cow dung from each dairy and shall make adequate 
SClentiflc arrangement for disposal of the cow dung. The Municipal Corporation authorities 
shall also explore the possiblity of utlisatlon of land for dumping of cow dung located on lajpur Road as requested in the Misslon Tandrust Punjab's project being carrled by GNDU as a model system to manage cattle dung. 

the 

3. The Municipal Corporation authoritles shall also explore the possibility of supplying the cow dung to vendors engaged in the verml-composting or any other environmentally sustainable practice. They may also contact Mr. Ravi Gauba, AEE Punjab Pollution Control Board HQ-3, In case any technical guldance is required for the eco management of the cattle dung either through vermi-composting or through other envisonmentally sustainable practices. 4. The Punjab Water Supply & Sewerage Board, ludhiana shall ensure that all the dairy units are connected with the ETP, immedlately and the ETP Is operated efficiently. The Punjab Water Supply & Sewerage Board shall also coordinate with the Municipal Corporation authoritles to overCome any of the issues pertalning to smooth operation of the ETP. 5. The Environmental Engineer, Reglonal Office-3, Ludhiana shall visit the ETP, immediatelv 
after 15 days and submit report alongwith conclusive recommendations. 

And whereas, the proceedings of aforesaid personal hearing were conveyed to 
the Municipal Corporation, Ludhlana and Punjab Water Supply & Sewerage Board, Ludhiana 
vide letter no. 6711-12 dated 09.12.2024. 

And whereas, the Municipal Corporation, Ludhiana has not yet started lifting the 
cow dung from the Tajpur Dairy complex and has not connected all dairy units with CETP as 
effluent of some dalrles is still being discharge into Buddha Nallah through drains/ direct 
outlets. 

And whereas, the Municipal Corporation, Ludhiana and Punjab Water Suppy & 
Sewerage Board, Ludhlana is not complying with the decislons of personal hearing dated 
14.11.2024 and stll vlolating the provisions of the sald Act, due to above said reasons. 

And whereas, the matter has been considered by the Competent Authority of 
the Board and It has been declded to issue notice u/s 33-A of the Water (Prevention & Control 
of Pollution) Act, 1974 as amended In 1988 the Municipal Corporatlon, Ludhiana (MCL) & 
Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) alongwith an opportunity of 
personal hearlng before Chalrman of the Board before lssuing directions u/s 33-A of the Water 
(Preventlon & Control of Pollution) Act, 1974, whlch may include the following directlons: 
1. That the Environmental Compensatlon based on the polluter pays principle for the damage 

belng caused to the environment, shall be lmposed on the Municipal Corporatlon, Ludhlana 
(MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB). 

2. That legal actlon shall be Inttlated agalnst the agalnst the responslble persons of the 
Munlcipal Corporatlon, Ludhlana (MCL) & Punjab Water Supply & Sewerage Board, 
Ludhlana (PWSSB) due to the above vlolatlons and due to continuous non- compliances to the directlons glven by the Board from tlme to time. 
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As such, you are, hereby, glven an opportunlty to fle objectlons, If any, on the proposed actlons before the Chalrman of the Board on 18.03,2025 ot 11:00 AM In hls offlce at Vataveran Bhawan, Punjab Pollutlon Control Board, Nabhe Rosd, Mesd Office, Patlala, falling whlch the proposed actlon shall be taken or any other actlon deemed t In the matter wll be taken without any further notice/ opportunlty. 

Endst. No. l)24 
For and on behalf of 

Chalrman, Punjab Pollutlon Cqntrol Board 
Dated,9o9s 

A copy of the above Is forwarded to the Enyironmental Engineer, Punjab Pollutlon Control Board, Reglonal Oflce-3, Ludhlana for Informatlon & necessary actlon. He ls requested to Inform the MCL and PWSSB regarding dete and tlme of personal hearing and ensure the presence of representative of MCL and PWSSB durlng the hearlng. 

For end on behalf of 
Chalrman, Punjab Pollutlon Control Board 
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To 

PUNJAB POLLUTION CONTROL BOARD 

Sub: 

Zonal Ofce-II, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana 

E-mail: seezo2ldhppcb@yahoo.com 

No. PPCB/SEE/ZO-2/LDH/2025/.. 

1, The Commissioner, 

Rerd./speed post 

Municipal Corporation, Ludhlana. 
2. Executlve Engineer, 

o0) Aneywe R 1/8 

Punjab Water Supply and Sewerage Board 

Ludhiana. 

LIFE 
ynt 

Ph No. 0161-2670141 

Dated *** 

Notice to Issue directlons u/s 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974 as amended In 1988 - M/s ETP of capacity 3.75 MLD 

located at Tajpur Road, Ludhlana. 

Whereas, it Is mandatory on part of the local body/establishment to obtain 

consent to establish and/or expansion of the establishment u/s 25/26 of the Water (Prevention 

& Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 

1981. 

And whereas, it is also mandatory on part of the local body/establishment to 

obtain consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 for discharge of sewage or trade effluent into sewer or onto land or through any 

other mode of disposal from its premises. 
And whereas, it is also mandatory on the part of the local body/establishment to 

provide adequate & appropriate effluent/sewage treatment and pollution control facilities to 

bring down the concentration of various pollutants in the sewage or effluents being discharged 

from the outlet being operated by the local body, within the permissible limits prescribed for 

such establishments. 

And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water 

Supply & Sewerage Board, Ludhiana (PWSSB) has constructed an ETP of capacity 3.75 MLD at 

Tajpur Road, Dairy Complex, Ludhiana for the treatment of waste water generated from the 

dairy units situated in the complex. 

And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water 

"Supply & Sewerage Board, Ludhiana (PwSSB) has constructed an ETP of capacity 3.75 MLD at 

'aibowal Dairy Complex, Ludhiana for the treatment of waste water generated from the dairy 

units situated in the complex. 
And whereas, Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) was 

granted "Consent to Establish" NOC under Water (Preventlon & Control of Pollution) Act, 1974 

and Air (Prevention & Control of Pollution) Act, 1981 for the establishment of this plant and for 

the disposal of treated effluent @ 3.75 MLD Into Buddha Nallah, which had expired on 

14.03.2024. 
And whereas, the ETP was commissioned In June 2024. Recently some industrial 

associations have forwarded a video clip of an open drain contalning untreated waste water of 

Haibowal dairy complex falling into Buddha Nallah near Balloke Brldge to the Deputy 
Commissiloner, Ludhiana and the said video clip is also getting viral on social media. The Deputy 
CTmmissloner took serlous vlew of the matter and desired immediate remedial measures. 

Further this matter has been delilberated in various meeting of the Buddha dariya. 

And whereas, the ETP was visited by the offlcers of the Board on 02.09.2024 
alongwith the operators of the ETP and it was observed that most of the dairy units have not 
been connected with the sewer network of the ETP by the concerned authoritles, especially 
entire dalries situated at LHS of Balloke road are yet to be connected with the ETP and 
presently waste water of these dalrles is dlscharged Into Buddha Nallah through an open draln. 
Further some RCC drains Installed by the department to shift the waste water of the dairy unit's 
upto the ETP are having openings into the existing outlets/ drains falling into Buddha Nallah. 
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And whereas, Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) has 

provded bye pass arrangements wlth the conveyance system to bye-pass entire water Into 

Buddha Nallah before arrlving Into ETP for the treatment. 

And whereas, the Munlclpal Corporatlon, Ludhlana (MCL) & Punjab Water 

Supply & Sewerage Board, Ludhlana (PWSSB) have commlssloned ETP without connecting all 

dalries wlth the conveyance system and have Intentlonally provlded bye-pass arrangements 

With its conveyance system to bye-pass waste water Into Buddha Nallah before arrlving the 

same upto the ETP. 
And whereas, earller the Commlssloner, Munlclpal Corporatlon, Ludhiana was 

8lven personal hearing before the Chalrman of the Board on 07.07.2022 for delay in the 

construction work of ETPs of dalry units and the proceed!ngs of the hearing were cConveyed to 

the MCl vide Boards letter no. 5119 dated 04.08.2022. 
And whereas, the Munlcipal Corporatlon, Ludhlana (MCL) & Punjab Water 

Supply & Sewerage Board, Ludhlana (PWSSB) was vlolating the provislons of the Water 

(Prevention & Control of Pollution) Act, 1974. 
And whereas, accordingly, notlce to lssue directions u/s 33-A of the Water 

(Prevention & Control of Pollutlon) Act, 1974 as amended in 1988 was Issued to the Munlcipal 

Corporation, Ludhlana (MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) 

with an opportunlty of personal hearing before Chalrman of the Board on 25.10.2024 

postponed to 14.11.2024, whereln t was declded as under: 
1. The order for Impositlon of Environmental Compensation of Rs. 3.6 Crore be issued 

Immedlately. Further, Environmental Engineer, Reglonal Offlce-3, Ludhlana calculate the 
Environmental Compensatlon for the perlod of vlolation l.e. from 01.07.2021 to till date. 

2. The Municipal Corporation authoritles shall gulde all the dalry units to make the adequate 

arrangement to separate the llquld waste and cow dung and ensure the compliance. The 

Municipal Corporation authorities shall also make adequate mechanism by adopting 

decentralised approach to lift the cow dung from each dalry and shall make adequate 
scientific arrangement for disposal of the cow dung, 

3. The Municipal Corporation authoritles shall also explore the possibility of supplying the cow 

dung to vendors engaged In the vermicompostlng or any other environmentally sustainable 

practice. They may also contact Mr. Ravi Gauba, AEE Punjab Pollution Control Board HQ-3, 

in case any technical guidance is required for the eco management of the cattle dung eithe: 

through vermi-composting or through other envlronmentally sustalnable practlces. 

4. The Punjab Water Supply & Sewerage Board, Ludhlana shall ensure that all the dairy units 

are connected with the ETP, Immediately and the ETP is operated efficiently. The Punjab 

Water Supply & Sewerage Board shall also coordinate with the Munlcipal Corporatlon 

authorltles to overcome any of the Issues pertalning to smooth operatlon of the ETP. 

S. The Environmental Engineer, Reglonal Office-3, Ludhiana shall visit the ETP, Immediately 

after 15 days and submit report alongwith concluslve recommendations. 

And whereas, the proceedings of aforesald personal hearing were conveyed to 

the Munlcipal Corporation, Ludhlana and PunJab Water Supply & Sewerage Board, Ludhlana 

vide letter no. 6706-07 dated 09.12.2024. 

And whereas, the Munlcipal Corporatlon, Ludhlana has not yet started Iifting the 

cow dung from the Tajpur Dalry complex and has not connected all dairy units with CETP as 

effluent of some dairies Is still being discharge into Buddha Nallah through drains/ direct 

outlets. 
And whereas, the Munlcipal Corporatlon, Ludhlana has started lifting cow dung 

from the Haibowal Dairy complex to M/s Agricare Organlc Farms, Vllage Madhapura, Tehsil 
Jagraon, Ludhiana but agreement with the firm is yet to be signed. The representative of the 
firm was telephonically contacted and he Informed that presently only 50-60 TPD Cow dung is 
being llfted from the complex. But the generatlon of cow dung( after deducting cow dung being 
managed at operatlonal CBG plant at complex) Is about 250-300 TPD, hence only small quantity 
of cow dung is being managed presently. Also, the Munlclpal Corporatlon, Ludhlana has not yet 
connected all the dairy units with the CETP and thus, effluent of some of the dalry unts Is sti 
belng discharged Into the Buddha Nallah through dralns/ dlrect outlets. 

And whereas, the Munlcipal Corporatlon, Ludhlana and Punjab Water Supply & 
Sewerage Board, Ludhiana is not complying with the dectslons of personal hearing dated 
14.11.2024 and still volating the provislons of the sald Act, due to above sald reasons. 
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And whereas, the matter has been consldered by the Competent Authority of 

tne Board and It has been declded to lssue notlce u/s 33-A of the Water (Preventlon & Control 

of Pollutlon) Act, 1974 as amended in 1988 to the Munlcipal Corporation, Ludhlana (MCL) & 

Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) alongwith last opportunlty of 

personal hearlng before Chalrman of the Board before Issulng directions u/s 33-A of the Water 

(Preventlon & Control of Pollutlon) Act, 1974, whlch may Include the following directlons: 

1. That the Environmental Compensation based on the polluter pays principle for the damage 

belng caused to the environment, shall be Imposed on the Municipal Corporation, Ludhiana 

(MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB). 

2. That legal actlon shall be Initlated against the agalnst the responsible persons of the 

Municlpal Corporatlon, Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, 

Ludhlana (PWSSB) due to the above violations and due to continuous non- compliances to 

the directlons glven by the Board from time to time. 
As such, you are, hereby, glven last opportunlty to file objections, If any, on the 

proposed actions before the Chalrman of the Board on 18.03.2025 at 11:00 AM In his offlce at 

Vatavaran Bhawan, Punjab Pollutlon Control Board, Nabha Road, Head Office, Patlala, failing 

whlch the proposed actlon shall be taken or any other actlon deemed fit in the matter will be 

taken without any further notice/ opportunity. 

Endst. No. IES 

For and on behalf of 

Chairman, Punjab Pollution Cqntrol Board 

Dated 28oLas 

A copy of the above is fowarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office-3, Ludhlana for information & necessary action. He is 

requested to inform the MCL and PWSSB regarding date and time of personal hearing and 

ensure the presence of representative of MCL and PWSSB during the hearing. 

For and on behalf of 

Chalrman, Punjab Pollution Control Board 
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Zonal OMice-I, E-648-B, Back Side CICU OfMce, Phase-5, Focal Point, Ludhlana E-mall: seezo2ldhppcb@yohoo.com 

No. PPCB/SEE/ZO-2/LDH/2025/18.13:94 Rerd/speed post 
To 

PUNJAB POLLUTION CONTROL BOARD 

Subject: 

1. The Commissioner, 

Munlclpal Corporatlon, Ludhlana. 

2. The Executlve Engineer, 
(M/s ETP of capacity 3.75 MLD tocated at Halbowal, Ludhlana) 

Punjab Water Supply and Sewerage Board, 
LudhBana. 

The followlng were present: 

On behalf of PPCB 

-Er. G.S. Majithla, Member Secretary 

Er. Rakesh Kumar, CEE, Ludhiana 

Proceedings of the personal hearing glven by Chalrman of the Board on 
28.03.2025 W.r.t notice u/s 33-A of the Water (Prevention & Control of 
Pollutlon) Act, 1974 as amended in 1974, 

Er. Kuldeep Singh, SEE, ZO-2, Ludhlana 

On behalf of Municipal Corporation Ludhlana 
Sh. Ekjot Singh, Executive Engineer 

On behalf of PWSSB 

Annerwe RiIC 

Sh. Gurpreet Singh, SDE 

LiFE 
Ulestyle for 
Envirónment 

Ph No. 0161-2670141 

Dated aAS. 

Senior Environmental Engineer, Zonal Offlce-2, Ludhlana brought out that the 
Municipal Corporation, Ludhiana (MCL) & PunJab Water Supply & Sewerage Board, Ludhlana 
(PWSSB) has constructed an ETP of capacity 3.75 MLD at Haibowal, Dalry Complex, Ludhiana for 
the treatment of waste water generated from the dalry units situated in the complex. 

The Municipal Corporatlon, Ludhlana (MCL) & Punjab Water Supply & Sewerage 
Board, Ludhlana (PWSSB) has constructed an ETP of capacity 3.75 MLD at Haibowal Dairy 
Complex, Ludhiana for the treatment of waste water generated from the dairy units situated in 
the complex. 

The Punjab Water Supply & Sewerage Board, Ludhlana (PWSsB) was granted 
"Consent to Establish" NOC under Water (Preventlon & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollutlon) Act, 1981 for the estabHshment of this plant and for the 
disposal of treated effluent @ 3.75 MLD Into Buddha Nallah, whlch had explred on 14.03.2024. 

The ETP was commlssioned in June 2024. Recently some Industrial assoclatlons 
have forwarded a video cllp of an open drain containing untreated waste water of Haibowal 
dairy complex falling into Buddha Nallah near Balloke Bridge to the Deputy Commissioner, 
Ludhlana and the sald video clip Is also getting viral on soclal media. The Deputy Commissioner 
took serious vlew of the matter and desired immediate remedial measures. Further thls matter 
has been deliberated jn various meeting of the Buddha dariya. 

The ETP was visited by the officers of the Board on 02.09.2024 alongwith the 
operators of the ETP and It was observed that most of the dalry units have not been connected 
with the sewer network of the ETP by the concerned authoritles, especlally entire dalries 
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sltuated at LHS of Balloke road are yet to be connected with the ETP and presently waste water of these dalrles Is discharged Into Buddha Nallah through an open draln. Further some RCC dralns Installed by the department to shift the waste water of the dairy unlt's upto the ETP are 
having openings Into the exlsting outlets/ dralns falling Into Buddha Nallah. 

The Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) has provided bye pass arrangements with the conveyance system to bye-pass entire water Into Buddha Nallah before arrlving Into ETP for the treatment. 
The Munlclpal Corporatlon, Ludhlana (MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) have commlssloned ETP wlthout connecting all dalries with the conveyance system and have Intentlonally provided bye-pass arrangements with its conveyance system to bye-pass waste water Into Buddha Nallah before arriving the same upto the ETP. Earller the Commissioner, Munlclpal Corporatlon, Ludhiana was given personal hearing before the Chalman of the Board on 07.07.2022 for delay In the construction work of ETPs of dalry units and the proceedings of the hearing were conveyed to the MCL vide Boards letter no. $119 dated 04.08.2022. 
The Municlpal Corporation, Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) was violating the provislons of the Water (Preventlon & Control of Pollutlon) Act, 1974. 
Accordingly, notice to issue directlons u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 was Issued to the Munlclpal Corporatiori, Ludhiana (MCL) & Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) with an opportunity of personal hearing before Chalrman of the Board on 25.10.2024 postponed to 14.11.2024, wherein it was decided as under: 

1. The order for imposition of Environmental Compensatlon of Rs. 3.6 Crore be issued immediately. Further, Environmental Engineer, Regional Office-3, Ludhiona calculate the Environmental Compensation for the period of violation l.e. from 01.07.2021 to till date. 2. The Municipal Corporotion outhorities shall guide all the dairy units to make the adequate arrongement to seporate the liquld waste and cow dung and ensure the compliance. The Municipal Corporation authoritles shall also make adequate mechanlsm by adopting decentralised approach to lift the cow dung from each dalry ond shall make adequate sclentific orrangement for disposal of the cow dung. 
3. The Municipal Corporotion authoritles shall also explore the possibility of supplying the cow dung to vendors engaged In the vermlcomposting or any other environmentally sustoingble proctice. They may also contact Mr. Rovi Gouba, AEE Punjab Pollutlon Control Board HO0-3. in cose any technlcal guldonce is requlred for the eco management of the cattle dung elther through vermi-composting or through other environmentally sustolnable practices. 4. The Punjab Water Supply & Sewerage Boord, Ludhlona shall ensure that all the dalry units are connected with the ETP, Immedlotely and the ETP Is operated efflciently. The Punigb W Water Supply & Seweroge Board shall also cOordinate with the Municipal Corporotion Outhorities to overcome any of the lssues pertalning to smooth operotion of the ETP. 

5. The Environmental Englneer, Regional Offlce-3, Ludhiana shall visit the ETP, Immediotely ofter 15 doys and submit report alongwith conclusive recommendations. 
The proceedings of aforesaid personal hearing were conveyed to the Munlcipal 

Corporation, Ludhiana and Punjab Water Supply & Sewerage Board, Ludhlana vlde letter no. 
6706-07 dated 09.12.2024. 

The Munlelpal Corporatlon, Ludhlana has not yet started. lifting the cow dung 
from the Halbowal Dairy complex and has not connected all dairy units with CETP as effluent of 
some dairles is stll belng discharge Into Buddha Nallah through drains/ direct outlets. 

The Munlclpal Corporation, Ludhiana has started Iifting cow dung from the 
Haibowal Dairy complex to M/s Agricare Organlc Farms, Vllage Madhapura, Tehsll Jagraon, 

Ludhlana but agreement with the firm is yet to be slgned. The representatve of the Arm was 
telephonically contacted and he Informed that presently only s0-60 TPD cow dung is belng 
Hted from the comple But the generatlon of cow dung( after deducting cow dung belng 
managed at operatlonal CBG plant at complex) ls about 250-300 TPD, hence only small quantlty 
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of cow dung ls belng managed presentiy. Also, the Municipal Corporatlon, Ludhiana has not yet 
connected all the dalry units with the CETP and thus, effluent of some of the dairy units s sul 
belng discharged Into the Buddha Nallah through drains/ dlrect outlets. 

The Munlelpal Corporatlon, Ludhlana and Punjab Water Supply & Sewerage 
Board, Ludhiana was not complylng with the declslons of personal hearlng dated 14.11.2024 
and still yiolating the provislons of the sald Act, due to above said reasons. 

The Environmental Compensatlon of Rs. 3.6 Crore was imposed on the Municipal 
Corporation, Ludhlana vide order no. 68 dated 10.03.2025. 

Accordingly, notice to isue directlons u/s 33-A of the Water (Preventlon & 
Control of Pollution) Act, 1974 as amended in 1988 was Issued to the Municipal Corporatlon, 
Ludhiana (MCL) & Punlab Water Supply & Sewerage Board, Ludhlana (PWSSe) with an 
opportunlty of personal hearing before Chairman of the Board on 18.03.2025 postponed to 
28.03.2025. 

Sh. Ekjot Singh, Executive Engineer of the Municipal Corporation, ludhlana and 
Sh. Gurpreet Singh, SOE of the PWSSB attended the hearing. The Sub Dlvislonal Engineer, 
PWSS8 Informed that all the dralns carrying cow dung shall be connected with the ETP 
conveyance system bý 30.04.2025. He further informed that due to entralnment of cow dung. 
problem is belng faced in operation of ETP. The Executive Engineer of the Municipal 
Corporatlon, Ludhlana submltted a written reply of Joint Commssioner, Ludhlana. Vide reply 
the Joint Commissioner, Munlclpal Corporatlon, Ludhlana submitted that the work petitloning 
to operatlon of ETP, constructing the drains and dalry units connectlons falls with In the 
purview of PWSSB and necessary instructlons In ths regard had already been glven by the 
Munlcipal Corporatlon, Ludhlana to the PwsS8. He further informed that the dally generation 
of cow dung from the dalry units cluster ls estimated to the tune of 350MTD. Out of which CBG 
plant has been Installed for handling of cow dung 200 MTD and cow dung to the tune of 50 
MTD Is belng lifted on regular basls. Thus the excess cow dug being generated on the said dalry 
cluster ld about 100 MTD and an agreement for uplfting of the same has been got executed 
with a private agency and the sald agency shall start uplifting the entire cow dung generated on 
dally basis by 30.04.2025. 

The Chalrman observed that the work relating to proper uplifting of cow dung 
and treatment of wastewater generated from the dyelng unlts falls in the purview of Municipal 
Corporatlon, Ludhlana and the Munlcpal Corporation, Ludhiana cannot shy away from its 
responsibllity by Just sayling that the work ls to be done by the Pwsse. 

After hearing, the officers of the Munlcipal Corporatlon, Ludhiana & PWSSB and 
offlcers of the Board and conslderlng materlal facts of the case, among other decisions, the 
Chalrman of the Board declded that: 

1. The Envlronmental compensatlon be Imposed on the Municpal Corporation, Ludhiana 
W.e.f. 15.11.2024 to 28.03.2025 for deteriorating the environment. 

2. The Envdronmental Engineer, Regional Ofice-3, ludhiana shall calculate the Environmental 
Compensatlon for the sald perlod and submit report. Environmental Compensation 
calculated by Environmental Englneer, Reglonal Offlce3, Ludhlana shall be sent to the EC 
verlflcation committee and thereafter separate orders for the Impositlon of Environmental 
Compensatlon shall be Issued. 

3. The Munlclpal Corporatlon Ludhlana shall depost the Enyironmental Compensation already 
Imposed by the Board on It. 

4. The Munlcipal Corporatlon Ludhlana shall ensure that all the cow dung generated from the 
dalry unlts Is lifted and disposed of in an environmentally sound manner/vermicomposting 
by 30.04.2025. 

S. The PWSSB shal connect all the dralns of dalry units with the conveyance system of ETP of 
3.75 MLD capacity located at Halbowal, by 30.04.2025. 
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6. The concerned departments shall also comply with the declslons of the prevlous hearing 
dated 14.11.2024. 

Endst. No..AA. 

7. The Envlronmental Englneer, Reglonal Offlce-3, Ludhlana shall visit the ETP, Immedlately 
after 30.04,.2025 and submlt report alongwith concluslve recommendations. 

You are, therefore, requested to comply wlth the declslons of the personal 
hearlng within stipulated perlod and submlt compllance report to the Board. 

, For and on behälf of 
Punjab Pollution Concrol Board 

Dated ..]l.ls 
A copy of the above Is forwarded to the Environmental Engineer, Punjab 

Pollutlon Control Board, Reglonal Office-3, Ludhlana for information & necessary actlon. 

For and on behal 
Punjab Pollutlon Control Board 
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Zonal Ofice-II, E-648-B, Back Side CICU Office, PhAse-5, Focal Point, Ludhiana 

E-mall: seeró2ldhppcb@yohoo.com 

To 

PUNJAB POLLUTION CONTROL BOARD 

No. PPCB/SEE/Z0-2/LDH/2025/AS6:9 ReRd./speed pOSt 

Subject: 

1, The Commissioner, 
Munlcipal Corporatilon, Ludhlana. 

2. The Executlve Engineer, 
(M/s ETP of capaclty 2.25 MLD located at Ta<pur Road, Ludhlana) 

Punjab Water Supply and Sewerage Board, 
Ludhlana. 

The following were present: 

On behalf of PPCB 

Er. G.S. Majlithla, Member Secretary 

22 

Er. Rakesh Kumar, CEE, Ludhlana 

Proceedings of the personal hearing glven by Çhalrman of the Board on 
28.03.2025 w.r.t notice u/s 33-A of the Water (Prevention & Control of 

Pollutlon) Act, 1974 as amended In 1974. 

-Er. Kuldeep Singh, SEE, ZO-2, Ludhiana 

On behalf of Municipal Corporation Ludhlana 

Sh. Ekjot Singh, Executive Engineer 

On behaf of PWSSB 

Sh. Gurpreet Singh, SDE 

Annexwe RL10 
LIFE 

LUfestye for 
Evonment 

Ph No. 0161-2670141 

Dated LlosA. 

Senior Environmental Erngineer, Zonal office-2, Ludhiana brought out that the 
Municipal Corporation, Ludhiana (MCa) & Punjab Water Supply & Sewerage Board, Ludhana 
(PWSSB) has constructed an ETP of capacity 2.25 MLD at Tajpur Road, Dairy Complex, Ludhlana 
for the treàtment of waste water generated from the dairy units situated in the complex. 

The Punjab Water Supply & Sewerage Board, Ludhlana (PwsSB) was granted 
"Consent to Establish NOC under Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981 for the establishment of this plant and for the 
dispos�l of treated effluent @ 2.25 MLD 0nto Buddha Nallah, which had expired on 17.11.2023. 

The ETP was commissloned in Jurne 2024 and the ETP was visted by the officer of 
the Board on 02.09.2024 alongwith the operators of the ETP and it was observed that most of 
the dairy units have not been connected with the sewer network of the ETP by the concerned 
authorities, especlally entire dairies situated around B block of the ETP are yet to be connected 
with the ETP. Although the dairy units of this complex are connected with the conveyance 
drains of ETP but thése dralns are yet to be connected with the ETP and presently waste water 
of these drains ls discharged Into Buddha Nallah through bye pass arrangements. Fuïther some 
RCC drains installed by the department to shift the waste water of the dairy units upto the ETP 
are havirig openings into the existing outlets/ drains falling into Buddha Nallah. 

The Punjab Water Supply & Sewerage Board, Ludhiana -(PWSSB) has provided 
bye pass arrangements with the conveyance system to bye-pass entire water into Buddha 
Nallah before arriving into ETP for the treatment. Dairy units situated at LHS of Vijan Nagar pullil 
road are also yet to be connected with the conveyance system of ETP. 

The Münlclpal Corporation, Ludhiana (MCL) & Punjab Water Supply & Sewerage 
Board, Ludhiana (PWSSB) have commissioned ETP without connecting all dalrles with the 
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Annexwze A1/ 
conveyance system and have Intentlonally provlded bye-pass arrangements with Its conveyance 

system to bye-pass waste water Into Buddha Nallah before arrlving the same upto the ETP. 
Earller the Commissloner, Munlclpal Corporatlon, Ludhlana was glven personal 

hearing before the Chalrman of the Board on 07.07.2022 for delay In the constructlon work of 
ETPs of dalry unlts and the proceedings. of the hearlng were conveyed to the Munlclpal 

Corporatlon, Ludhlana (MCL) vde Boards letter no. 5119 dated 04.08.2022. 

The Munlclpal Corporatlon, Ludhlana (MCL) & Punjab Water Supply & Sewerage 
Board, Ludhlana (PWSSB) was vlolating the provislons of the Water (Preventlon & Control of 

Pollutlon) Act, 1974. 
Accordingly, notice to Issue directlons u/s 33-A of the Water (Preventlon & 

Control of Pollutlon) Act, 1974 as amended In 1988 was Issued to the Munlclpal Corporatlon, 
Ludhlana (MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) with an 
opportunlty of personal hearing before Chalrman of the Board on 25.10.2024 postponed to 
14.11.2024, wherein It was decided as under: 
1. The order for impositlon of Environmental Compensatlon of Rs. 3.6 Crore be Issued 

Immedlately. Further, Environmental Engineer, Reglonal Oflice-3, Ludhlana calculate the 
Environmental Compensation for the period of violation lLe. from 01.07.2021 to til date. 

2. The Munclpal Corporotion authortiles shall gulde all the doiry units to make the adequate 
arangement to separate the llquld waste and cow dung and ensure the complanc�. The 
Munlclpol Corporation authorties shall also make adequate mechanlsm by adopting 

decentralsed opproach to lift the cow dung from each dalry and shall moke adequate 
sclentific arrangement for disposal of the cOw dung. The Munlcipal Corporatlon authoritles 
shall also explore the possibility of utlisation of land for dumplng of cow dung locoted on 
Tajpur Rodd as requested n the Misslon Tandrust Punlab's project belng carried by GNDU as 
a model system to manage cottle dung. 

3. The Municjpal Corporotion authorties shall also explore the possibility of supplying the cow 
dung to vendors engaged in the vermi-compostlng or any other environmentally sustalnable 
practice. They may also contact Mr. Ravl Gauba, AEE Punjab Pollution Control Board HQ-3, 
In case any technical guldance is requlred for the eco management of the cattle dung either 
through vermi-composting or through other environmentolly sustalnable practlces. 

4. The Punjob Water Supply & Sewerage Board, Ludhiana sholl ensure that al the dairy units 
are connected with the ETP, Ihmediately and the ETP Is.operated efficiently. The Punjab 
Water Supply & Seweroge Board shall also coordinate with the Municlpal Corporation 
authorities to overcome any of the issues pertaining to smooth operation of the ETP. 

5. The Environmental Engineer, Reglonal Ofice3, Ludhlana shall visit the ETP, Immedlately 
after 15 days and submit report alongwith conclusive recommendations. 

The proceedings of aforesald personal hearing were coDveyed to the Munlcipal 
Corporation, Ludhlana and Punjab Water Supply & Sewerage Board, Ludhiana vide letter no. 
6711-12 dated 09.12.2024. 

The Municipal Corporation, Ludhiana has not yet started lifting the cow dung. 
from the Tajpur Dalry complex and has not connected al dairy units with CETP as effluent of 
some dairies is still being discharge Into Buddha Nallah through dralns/direct outlets. 

The Municipal Corporatlon, Ludhlana and PunJab Water Supply & Sewerage. 
Board, Ludhiana was not complying with the decisions of personal hearing dated 14.11.2024 
and still violating the provisions of the sald Act, due to above sald reasons. 

The Environmental Compensation of Rs. 3.6 Crore was lmposed on the Municipal 
Corporation, Ludhlana vide order no. 68 dated 10.03.2025. 

Accordingy, notice to Issue directlons u/s 33-A of the Water (Preventlon & 
Control of Pollutlon) Act, 1974 as amended In 1988 was issued to the Municipal Corporation, 

Ludhlana (MCL) & Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) with an 
opportunty of personal hearlng before Chairman of the Board on 18.03.2025 postpohed to 
28.03.2025. 

Sh. Ekjot Singh, Executlve Engineer of the Munlclpal Corporation, Ludhiana and 
Sh. Gurpreet Singh, SDE of the PWSSB attended the hearing. The' Sub Divislonal Engineer, 
PWSSB Informed that all the dralns carrying cow dung shall be connected with the ETP 
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24 
conveyance system by 30.04.2025. He further Informed that due to entralnment of cow dung, 
problem is belng faced In operatlon of ETP. The Executlve Engineer. of the Munlcipal 
Corporatlon, Ludhiana submitted a written reply of Jolnt Commlssioner, Ludhlana. Vide reply 
the Jolnt Commissloner, Munlclpal Corporatlon, Ludhlana submltted that the work pettloning 

.to operation of ETP, Constructing the drains and dalry units connectlons falls with in the 
purview of PWSSB and necessary Instructlons In this regard had already been glven by the 
Munlcipal Corporatlon, Ludhlana to the PWSSB: He further Informed that the dally generatlon 
of cow dung from the dalry unlts cluster Is estlmated to the tune of 175MTD and an agreement 

for uplifting of the same has been got executed with a prlva�e agency and the sald agency shall 
-start uplifting the entire cow dung generated on daily basis by 30.04.2025. The Sub Dlvislonal 
Engineer, PWSSB Informed that all the dralns carrylng cow dung shall be connected with the 
ETP conveyance system by 30.04.2025. 

The Chalrman observed that the work relating to proper uplifting of cow dung 
and treatment of wastewater generated from the dyelng units falls In the purview of Municipal 
Corporation, Ludhlana and the Munlclpal Corporatlon, Ludhiana cannot shy away from Its 

responsibility by just saying that the work is to be done by the PWSSB. 

Annerue RLJO 

After hearing, the officers of the Municipal Corporation, Ludhiana & PWSSB and 
officers of the Board and considering material facts of the case, among other decisions, the 

Chalrman of the Board decided that: 
1. The Environmental compensation be imposed on the Municipal Corporation, Ludhiana 

W.e.f. 15.11.2024 to 28.03.2025 for deterlorating the environment. 
2. The Environmental Engineer,' Regional Office-3, Ludhiana shall calculate the Environmental 

Compensation for the said period and submit report. Environmental Compensation 
calculated by Environmental Engineer, Regional'Office-3, Ludhiana shall be sent to the EC 

veriflicatlon commitee and thereafter separate orders for the impositlon of Environmental 
Compensation shall be lssued. 

3. The Munlcipal Corporation Ludhiana shall deposit the Environmental Compensation already 
Imposed by the Board on It. 

4. The Municipal Corporation Ludhiana shall ensure that all the cow dung generated from the 
dairy units is lifted and disposed of in an environmentally sound manner/vermicomposting 
by 30.04.2025. 

5. The PWSSB shall connect all the dralns of dairy units with the conveyance system of ETP of 
2.25 MLD Capacity located at Tajpur Road, by 30.04.2025. 

6. The concerned departments shall also comply with the decisions of the previous hearing 
dated 14.11.2024. 

7. The Environmental Engineer, Regional Office-3, Ludhiana shall visit the ETP, immediately 
after 30.04.2025 and submit report alongwith conclusive recommendations. 

You are, therefore, requested to comply with the decisions of the personal 
hearing within stipulated period and súbmit compllance report to the Board. 

Endst. No.298 

For and on behalf 
Punjab Pollution,Congrol Board 

Dated .l.oS 
A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Reglonal Offlice-3, Ludhiana for information & necessary action. 

, For and on behalf 
PunJab Pollutlon Control Board 
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1. District (fugr): POLICE 

FIR No. (h. 

1 

2 

2. S.No.(3A s.)) Acts (aos ) 

3 

4 

Time Period 

(ri Are): 

COMMISSIONERATE 

LUDHIANA 

0221 

1. Day(fes): Monday 

FIRST INFORMATIN REPORT 
(Under Section 173 B.N.S.S) 

(b) Address 

3. (a) Occurrence of offence (rrgTq et uesi): 

(u): 

THE BHARATIYA NYAYA SANHITA 
(BNS), 2023 
THE BHARATIYA NYAYA SANHITA 
(BNS), 2023 

(c) General Diary Reference 
(�HGYGT Heds): 

(urar 173 t,R8.H, a) 

THE BHARATIYA NYAYA SANHITA 
(BNS), 2023 
PREVENTION OF DAMAGE TO 

PUBLIC PROPERTY ACT, 1984 

(b) Information received at P.S.(r Date 

5. Place of Occurrence (uTo HES ): 

P.S. (e): DIVISION 7 

Date and Time of FIR (%.Mret.ra t 29/08/2025 18:25 hrs 

4. Type of Information (ear t fam):Written 

1. (a) Direction and distance from P.S. 

Name of P.S 

Date From 

(3ta ): 

Entry No. 
(fest i): 

Time From 10:00 hrs 

( 3): 

027 

Sections (urarei) 
280 

324(2) 

324(6) 

3 

18/08/2025 

1 

29/08/2025 

(c) In case, outside the limit of this Police Station, then 

Anncvwce RL|E 

District(State) 
(ur ( aH) ): 

N.C.R.B (R5.t.ra.E) 
I..F.-1 (rt.rt.a.-I) 

Date To 

(3ta 3a): 
Time To 

(HÀ 3): 
Time 

(): 

Date & Time 

NORTH-EAST, 2.0 Km(s) Beat No. 
(tz .) : 

Year (rs): 2025 

18/08/2025 

17:00 hrs 

17:22 hrs 

29/08/2025 17:22 hrs 
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6. Complainant / Informant (raftsars lyearadar): 
(a) Name (3): aJHa't ftatra 
(b) Father's/Husband's Name(fuust 

(e)UID No(rtt . ): 
(c) Date/Year of Birth (HSH sdtals): 1995 

() Passport No. (uHïaT s.): 
Place of Issue 

S.No. Id Type 

(h)Address (va): 

(g)ld details (Ration Card,Voter ID Card, Passport, UID No., 

S.No. Address Type 
(sA 6.) (3 t faH) 

2 

Present Address 

Permanent Address 

(1) Occupation (fasr ): 
Phone number 
(}stas s): 

g 

Accused More Than(fa 

g): 

1 Unknown1 

tedH IB gfa 

Address 
(u) 

S.No. Property Category 
(t s) (ït Re) 

S.No. Name (s) Alias (GTH) Relative's 

7. Details of known/suspected/unknown accused with full particulars 

rIr t fares): 

(d)Nationality(arHedrs): INDIA 
Date of lssue (rdt aIS A fr): 

Id Number (UGrE sta) 

HY ZÍH 3 leÝH fs3,UNKNOWN,BfAE, DIVISION 7,POLICE 
COMMISSIONERATE LUDHIANA,PUNJAB,INDIA 

HVY EA M3 AtedH ss, UNKNOWN,sfuT,DIVISION 7,POLICE 
COMMISSIONERATE LUDHIANA,PUNJAB,INDIA 

Mobile 

2 

Annexwe RYIE 

(Hyres z.): 91-7837018907 

Permanent 

9. Particulars of properties of interest (Hatuz frere e re): 

N.C.R.B (5..ra.at) 
I.L.F.-I (rt.ts.-1) 

8. Reasons for delay in reporting by the complainant/informant (frarftsads0TTSAJT EArgT 

Property Type (rvat Nature of 
t faH) Property 

(tere t 
fads) 

Present Address (Her 3) 

Description 
(edes) 

Value(ln Rs/ 
) (s (a fu) 
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10.Total value of property (In Rs/-)-#teere e go js (4 fu): 

S.No. (tUIDB Number ( t t 

11.Inquest Report/ U.D. case No., if any (B3 HAfr faïTe / g.t.yare H., Aag � I): 

*) 

12.First Information contents (	TE0): 

Annerwe AL/E 

N.C.R.B (.t,. mrd,�) 
1.1.F.-I (ret. t,e.-I) 

fea eH3 A.t.3t ög 650396.f-HH ST 649774 frt 28-08-2025 ardHar fetora 

3 

af-Hsd gfura S: 4258 fst 19.08.2025feaT: ·gr efr ê g8-H8 3RJ Js t eGH 

T HTat afHd fsH gmE 0 Mut aft fesfm SHO Div No 07 Register FIR & 

MSHJ B HJaPGD eRIHI TT 650396 H3 fHCH d 649774 fHt 28-08-2025 <& aJHAT 
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Iet ue sdi- 28 AT: 6:25 PM 

y HS ZHT 07 gfr frs 29-08-2025| �e:- gaT sAHã St 07 gfra AT:-5:10 

(1)Registered the case and took up the 

13.Action taken:Since the above information reveals commission of offence(s) u/s as mentioned at 
Item No. 2. 

fsm): 

(2) Directed (Name of I.0.): SUKHWINDER SINGH 
(JG0 fuardt er 5TH ): 

No(s): 2510dh 

or (r) 
(4)Transferred to P.S. 

(3) Refused investigation due to (faH ardo adâ feoard ats) : 

(r): 

2 

on point of jurisdiction (�eret arae) 

R.O.A.C.(ora.G.2..) 

Rank 

(rger): 

Annexwe RL/E 

N.C.R.B (8.t.mrd.) 
1.1.F.-I (r.ret.e.-1) 

14.Signature/Thumb impression of the complainant / 
informant (faarftsadSVYSTRd3r è JHSN3 / as 
fsars): 

15.Date and time of dispatch to the court 

to take up the Investigation (3 rtg H DT BA fodÜH f°s fIer) or(t 

District 

(fre): 

SI (Sub-inspector) 

F.I.R.read over to the complainant/informant,admitted to be correctly recorded and a copy given 
to the complainant/informant free of cost. (frarttsadSIHYSAd3 yatrat vg à gEt at ,t eaH 

or 

(H) 

Name(aTH): RANDHIR SINGH 

Signature of Officer in charge, Police 
Station 

Rank (ge):ASI (Assistant Sub-lnspector) 
No(i.): 2700/LDH 
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1 

S.No. Sex 

(3t .) (fsr) 

Attachment to item 7 of First Information Report (es HUGT faÜde re 7 sarsa): 
Physical features, deformities and other details of the suspect/accused: ( If known / seen ) 

1 

Deformities/ 

2 

Peculiarities 
(fears/ feAHI) 

Language 
/Dialect 

14 

Date/Year of Birth Build 
(HOH frst/rs) (EET) 

fsrs) 

Teeth 

15 

(te) 
Hair 

(rs) 

Burn Mark Leucoderma 

16 

10 

2 

(fj a) 
Mole 

(Hga) 

Height 

17 

(cms.) 

Place Of(er Hea) 

5 

Eyes 
() 

11 

5 

Scar 

(r) 

18 

Complexion 
(da) 

6 

Habit(s) 
(res) 

12 

Tattoo 

Anneywe RLIE 

19 

N.C.R.B (a5.4t.ra, A0) 
1..F.-I (ret. rt,e.-I) 

Identification Mark(s) 
(UETE f) 

Poxpitted: NO 

7 

Dress Habit(s) 
(ufrare) 

13 

Others 

(�a) 

20 

These fields will be entered only if complainant/informant gives any one or more particulars about the 
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First Information contents:- Translation in english 

An application PGD number 650396. System number 649774 dated 28-08-2025 from the Executive 
Engineer Punjab Water Supply and Sewerage Mandal Ludhiana, letter number 4258 dated 19-08-2025, 

against unknown dairy owners received at Police Station Maisal, whose subject is as follows: "Punjab 
Water Supply and Sewerage Mandal, Ludhiana, near Old Kacheri Club Road, Ludhiana, email 
eepwssdivnldh@gmail.com from the Executive Engineer to the Hon'ble Police Commissioner Ludhiana 

vide no. 4258 dated 19.08.2025. Subject: Regarding giving an application after the breaking of the 
constructed Haudi situated at Tajpur Road Dairy Complex along Budha Dariya by unknown persons. 

Regarding the above subject, it is requested that from the Sub-Divisional Engineer, Sub Division-1 under 

this office, it has been informed that on date 18/8/2025 at Tajpur Dairy Complex at the location Peepal 

Wala Point (location coordinates:- Lat 30.918679, Long 75.895373) a Haudi constructed under the 

Budha Dariya rejuvenation project was broken by the owners and the water was directly diverted 

towards Budha Dariya, due to which firstly government property was damaged, secondly by breaking 

the Haudi, the dirty untreated water which went directly into Budha Dariya caused environmental 

damage. These dairy owners who might have broken this Haudi appear to be to the upstream side 

whose water flow used to reach this haudi. So keeping the above facts in mind, kindly take strict legal 
action against these mischievous elements and register FIR. sighned/-Executive Engineer, Punjab Water 

Supply and Sewerage Mandal, Ludhiana. Enclosed: 1. Sub-Division office letter no. 576 dated 

18.08.2025. 2. Site photograph endst no. date. A copy of the above is sent to the following for 

information and further action: - 1. Hon'ble Chief Executive Officer, Punjab Water Supply and Sewerage 
Board, Chandigarh. 2. Hon'ble Commissioner, Municipal Corporation, Ludhiana. 3. Chief Engineer (East), 
Punjab Water Supply and Sewerage Board, Patiala. 4. Superintending Engineer, Punjab Water Supply 
and Sewerage area, Ludhiana. signed/- Executive Engineer, Punjab Water Supply and Sewerage Mandal, 
Ludhiana. On which the Hon'ble Police Commissioner Ludhiana wrote by his own hand: SHO Div No 07 
Register FIR & Investigate (Police action:- Today I SI along with CT Harpreet Sandhu number 871/Ldh 
were present at the police station and received a letter from the Incharge officer marked PGD 
application number 650396 and system number 649774 dated 28-08-2025 from the Executive Engineer 
Punjab Water Supply and Sewerage Mandal, Ludhiana's letter number 4258 dated 19-08-2025 at the 

police station which as per the contents states that a haudi constructed under the rejuvenation project 
of Budha Dariya was broken and the water was diverted directly towards Budha Dariya due to which 

firstly government property was damaged, secondly by breaking the Haudi, the dirty untreated water 
which went directly into Budha Dariya caused environmental damage under/section which fulfils the 
provision of sections 280, 324(2)(6) BNS and section 3 of the Punjab Prevention of Damage to Public 
Property Act 1894, for registering a case against unknown persons. The letter has been handed over to 

the CCTNS operator. After registering the case, the case number be informed. I Sl along with staff going 
to the spot. Sd:- Sukhwinder Singh SI Police Station Division No 07 Ludhiana Date 29-08-2025 Within 
boundary:- Police Station Division No 07 Ludhiana AT:-5:10 PM. Today on receipt of the above letter at 

the police station, the above case under the above offence has been registered against unknown person 
or persons. The original letter and copy of FIR are being sent by hand through PHG Rajinder Kumar 
number 29476 to the SI for investigation at the spot. Information has been given to the Control Room 

through wireless. Detention Report No.28 at 6.25 PM 
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NO. 
....... 

Subject: 

the Environmental Laws. 

2) 

Annexe RLIF 

PUNJAB POLLUTION CONTROL BOARD 

Order 

Imposition of Environmental Compensation for violation of the 
provisions of Environmental Laws upon Municipal Corporation, 
Ludhiana for non-installation of CETPs for dairy complexes. 

1) In order to protect and improve the environment and for prevention of 
hazardous to human beings, other living creatures, plants and property and for 
maintaining or resorting the wholesomeness of water and to preserve the quality of air, 
the Parliament of India had enacted the Water (Prevention and Control of Pollution) Act, 
1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and certain Rules under the provisions of the Environment 

(Protection) Act, 1986 and these Laws are collectively and severally been referred to as 

Dated. 

1| Page 

Lelsler 

The Punjab Pollution Control Board was constituted under the provisions of 

the Water (Prevention and Control of Pollution) Act, 1974 and is deemed to be the State 
Board for the prevention and control of air pollution as constituted under the provisions 
of the Air (Prevention and Control of Pollution) Act, 1981 and is thus implementing the 
provisions of the aforementioned Environmental Laws in the State of Punjab. 

3) The Ministry of Environment, Forest & Climate Change (MoEF&CC), 
Government of India has declared various clusters in the Country as Critically Polluted 
Areas (CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution 
Index (CEPI) score. Due to increased industrialization, activities of the Industrial units and 
some other identical reasons, Ludhiana city has been declared as Critically Polluted Area 
by the Central Pollution Control Board. 

4 The pollution in the Budha Nallah is a very highlighted issue and various 
projects are proposed and running under the scheme of "Rejuvenation of Budha Nallah" 
for the cleaning of Budha Nallah. 

5) There are many sources of pollution in the Budha Nallah, among many other 
sources, the contribution of dairies impartsa major role in the contamination of Budha 
Nallah. There are number of dairies running in the Ludhiana City. Some dairies falls within 
the M.C limits of Municipal Corporation, Ludhiana and some are located outside the limits 
of Municipal Corporation, Ludhiana. Within the limits of Municipal Corporation, Ludhiana, 
02 dairy complexes are situated i.e. Haibowal Dairy Complex & Tajpur Dairy Complex. 

SEIE gE6, 5gT d3, ufeg - 147001 
Phone: Chairman. : 0175-2215793, Member Secretary :0175-2215802 (0), 2215636 (FAX) 
Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yaio0. in | msppcb@gmail.com | 
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6 Beforc the installation of CETPs for dairy complexes, huge quantity of untreated trade cffluent and solid waste from both dairy complexes was discharged into Buddha Nallah without any treatment and some part was being discharged into the MC sewer directly leading to the STPS, which ultimately caused the choking of the reactors of the STPs. 

7) An Action Plan for Clean River Sutlej by the Government of Punjab, the timelines for completion of these CETPs was on 31.12.2020. Under this Action Plan the Local Bodies had proposed to setup a CETP of 05 MLD capacity & 10 MLD separately for the treatment of effluent generated from the Tajpur Dairy Complex, Ludhiana & Haibowal Dairy Complex, Ludhiana, respectively. The said timelines were not adhered to by the Municipal Corporation, Ludhiana. 
8) 

Annexe RIE 
PUNJAB POLLUTION 

The matter was considered by the Board earlier and it was observed that the given timelines, had already been passed since one year, but no work had been started at site till that time and the untreated effluent of dairy complexes was being discharged into Budha Nallah without any treatment, which further deteriorated the quality of Budha Nallah. 
9) All the STPS of Ludhiana city were rehabilitated under the plan of rejuvenation of Budha Nallah. There would be no outcome of the rehabilitation of the STPs if the untreated efluent of the dairy complexes continued to be discharged into the MC sewer leading to the STPs as the solid waste of the dairies caused the choking of the reactors as well as pipelines of the STPs. 
10) The Hon'ble National Green Tribunal has issued directions in several cases to impose Environmental Compensation on non-complying units and has been directing Central Pollution Control Board, all the State Pollution Control Boards including the Punjab Pollution Control Board to implement the Polluter Pay's Principle. 11) Accordingly, notice for imposition of Environmental Compensation (EC) for non-installation of CETPS for the dairy complexes located at Tajpur Road, Ludhiana & Haibowal Kalan, Ludhiana was issued to MC, Ludhiana with an opportunity of personal hearing before Hon'ble Chairman of the Board on 07.07.2022, wherein it was one of the decisions that Environmental Compensation amounting to Rs. 10 Lac/ month / CETP 0.e. Rs. 20 Lac/ month be imposed against MCL from 01.01.2021 to 30.06.2022, totalling to Rs. 3.60 crore as per the orders passed by Hon'ble NGT in case of non-installation of STPs. 12) The Hon'ble Supreme Court of India has considered the concept of Polluter Pays Principle in Indian Council for Enviro Legal Action and Others v/s Union of India and Others (1996) 3SCC 212, Vellore Citizens Welfare Forum v/s Union of India (1996) 5 SCC 647 and held that Polluter Pay's Principle is accepted principle and part of environmental law of the country even without specific statute. 

13) The Hon'ble National Green Tribunal while considering the news item published in "The Asian Age' authored by Sanjay Kaw "CPCB" to rank industrial unit on Pollution Levels in Original Application No. 1038 of 2018 had issued directions in the case 
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-ity of 

POLLUTIO 
vide order dated 14.11.2019 to the cffect that the Statutory Regulatory Bodies can straight way identify the particular units in the PIAS that are causing pollution, particularly those unit which lall under the red and orange category and take action against them by way of closing the polluting activity, initiating prosecution and assessing and recovering compensation. 
14) The act and conduct of the Municipal Corporation, Ludhiana for non installation of CETPs for the dairy complexes and for violating the Water (Prevention and Control of Pollution) Act, 1974 has caused environmental damage for which an Environmental Compensation under the Polluter Pay's Principle is being imposed @ Rs. 3.60 crore /- (Rs. Three Crore Sixty Lakh onlv) was imposed during the course of hearing on 02022 and for the recovery of which, the present order is being passed. 15) The activities carried out by Municipal Corporation, Ludhiana by intentionally and deliberately violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974 have caused environmental damage and the Municipal Corporation, Ludhiana has thus made itself liable for Environmental Compensation under the Polluter ray sPrinciple is being imposed @ Rs. 3.60 crore /-taking into account the cost of damage to public health and environment. 

Annerwe RF 
PUNJAB POLLUTION CONTROL BOARD 

16) Therefore, Municipal Corporation, Ludhiana is hereby dírected to deposit an amount of Rs. 3.60 crore - (Rs. Three Crore Sixty Lakh only) as Environmental compensation with the office of the Punjab Pollution Control Board within 15 days, from the date of receipt of this order, failing which, the Board will be constrained to initiate necessary action for recovery of the amount of Environmental Compensation by adopting Coercive measures. 

17) Take notice that no further intimation or reminder will be issued by the Board in this regard after the lapse of the stipulated period of 15 days. Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana is directed* compliance of directions issued in the case. 

18) 

3 | 

A copy of this order be supplied to all the concerned. 

(Prof. (Dr.) Adarsh Pal Vi) 
Chairman 
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To 

PPCB/RO-I11/ No. 62.. 

Sub: 

Ref: 

-34 

PUNJAB POLLUTION CONTROL BOARD 

Reglonal Omo-1, Savtri Complex, Dholewal Chowk, Ludhiana 

The Commissloner, 
Munlcipal Corporation, 
Ludhiana 

Annexe R{G 

LiFE 

Endst.3.h... 

Evirónment 

Dated: .9.ulas 

Impositon of Environmental compensation for violation of the 
provisions of Environmental Laws upon Municipal Corporation, 
Ludhlana for non-installation of CETPs for dairy complexes. 

Board's letter no. 1523-24 dated 12.03.2025 and office order 
no. 68 dated 10.03.2025. 

It is brought in the kind notice of your good self that the Competent 

Authority of the Board vide above referred letter had imposed the Environmental 

Compensation (EC) of Rs. 3.60 Crore on Municipal Corporation, Ludhiana for violatiorn 
of the provisions of Environmental Laws for the period from 01.01.2021 to 30.06.2022 

in the subject cited matter as per decision of personal hearing afforded by the 
Chairman of the Board on 07.07.2022. The order of the EC was already conveyed to 

the Municipal Coporation, Ludhiana vide above referred letter (copy enclosed), 

however, till date same is not deposited with the Board. 

It is therefore again requested to deposit the Environmental 

Compensation of RS. 3.60 crore to the Board, at the earliest please. 

DA/- As above. 

Environmental Engineer 

Dated.9.as 

A copy of above is forwarded to the Senior Environmental Engineer, 

Punjab Pollution Control Board, Zonal Office-2, Ludhiana for information, please. 

O,Environmental Engineer 
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To 

E-mail: seezo2ldhppcb@yohoo.com 

No. PPCB/SEE/ZO-2/LDH/2025/S0-91 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

Zonal Office-ll, E-648-B, Back Slde CICU Offlce, Phase-5, Focal Polnt, Ludhiana 

1. The Commlssioner, 

-35 

establishments. 

Munlcipal Corporation, Ludhlana. 

2. The Executlve Engineer, 

Regc/sped post 

Ludhiana. 

Annexwe RIIH 

(M/s ETP of capacity 3.75 MLD located at Tajpur Road, Ludhlana) 

Punjab Water Supply and Sewerage Board 

LIFE 
Utestyle for 
Evironment 

Ph No. 0161-2670141 

1. Notice to Issue directions u/s 33-A of the Water (Preventlon & Control of Pollution) 
Act, 1974 as amended in 1988. 

2. Show cause nottce for Imposltion of Environmental Compensation for violation of 

the provlsions of the Water (Prevention & Control of Pollution) Act, 1974. 

Whereas, it is mandatory on part of the local body/establishment to obtain consent to 
establish and/or expansion of the establishment u/s 25/26 of the Water (Prevention & Control of 
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, 

And whereas, it is also mandatory on part of the local body/establishment to obtain 
consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 for 
discharge of sewage or trade effluent into sewer or onto land or through any other mode of disposal 

from its premises. 
And whereas, it is also mandatory on the part of the local body/establishment to 

provide adequate & appropriate efluent/sewage treatment and pollution control facilites to bring 
down the concentration of various pollutants in the sewage or effluents being discharged from the 
outlet being operated by the local body, within the permissible limits prescribed for such 

And whereas, the Municipal Corporation, Ludhlana (MCL) & Punjab Water Supply & 
Sewerage Board, Ludhiana (PWSSB) has constructed an ETP of capacity 3.75 MLD at Haibowal Dairy 
Complex, Ludhlana for the treatment of waste water generated from the dairy units situated in the 

complex. 
And whereas, the Punjab Water Supply & Sewerage Board, Ludhiana (PWSSB) was 

granted "Consent to Establish" NOC under Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981 for the establlshment of this plant and for the disposal of 
treated effluent @ 3.75 MLD into Buddha Nallah, which had expired on 14.03.2024. 

And whereas, the ETP was commissioned in June 2024. Recently some industrial 
kssociations have forwarded a video clip of an open drain containing untreated waste water of Haibowal 
dairy complex falling into Buddha Nallah near Balloke Brldge to the Deputy Commissioner, Ludhiana and 
the said video clip is also getting viral on social medla. The Deputy Commissioner took serious view of 
the matter and desired immediate remedial measures. Further this matter has been deliberated in 
various meeting of the Buddha darlya. 

And whereas, the ETP was visited by the officers of the Board on 02.09.2024 alongwith 
the operators of the ETP and it was observed that most of the dairy units have not been connected with 
the sewer network of the ETP by the concerned authorities, especially entire dairies situated at LHS of 
Balloke road are yet to be connected with the ETP and presently waste water of these dairies 0s 
discharged into Buddha Nallah through an open drain. Further some RCC drains instaled by the 
department to shift the waste water of the dairy unit's upto the ETP are having openings into the 
existing outlets/ drains falling into Buddha Nallah. 

And whereas, the Punjab Water Supply & Sewerage Board, ludhlana (PWSsB) has 
provided bye pas arrangements with the conveyance system to bye-pass entire water into Buddha 
Nallah before arriving into ETP for the treatment. 

And whereas, the Municipal Corporation, Ludhlana (MCL) & Punjab Water Supply & 
Sewerage Board, Ludhlana (PWSSB) have commissioned ETP without connecting all dalries with the 
conveyance system and have Intentlonally provlded bye-pasS arrangements with its conveyance system 
to bye-pass waste water into Buddha Nallah before arrlving the same upto the ETP. 

And whereas, earlier the Commissioner, Municipal Corporatlon, Ludhlana was given 
personal hearing before the Chalrman of the Board on 07.07.2022 for delay in the construction work of 
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Annexwe RiH ~36 
ETPS of dairy units and the proceedings of the hearing were conveyed to the MCL vide B0ards letter no. 

5119 dated 04.08.2022. 

And whereas, the Munlcipal Corporation, Ludhiana (MCL) & Punjab Water Supply & 

Sewerage Board, Ludhiana (PWSSB) was violating the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974. 
And whereas, notice to issue directlons u/s 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974 as amended in 1988 was issued to the Munlcipal Corporatlon, Ludhiana (MCL) & 

Punjab Water Supply & Sewerage Board, Ludhlana (PWSSB) with an opportunity of personal hearing 

before Chairman of the Board on 14,11.2024, wherein it was decided as under: 

1. The order for Imposition of Environmental Compensotlon of Rs. 3.6 Crore be lssued Immediately. 

Further, Environmental Engineer, Regional Office-3, Ludhlana calculate the Environmental 

Compensotion for the period of violation lhe. from 01.07. 2021 to till date. 
The Municipal Corporation authorities shall gulde all the dairy units to make the adequate 

arrangement to seporate the liquld waste and cow dung and ensure the compllance. The Municipal 
Corporation authorities shall also make adequate mechanism by adopting decentralised gpproach to 
lift the cow dung from each dairy and shall mike odequate sclentiflc arrangement for dlsposal of the 
cow dung. 3. The Municipal Corporation authorities shall also explore the possibillty of supplying the cow dung to 
vendors engaged in the vermlcomposting or any other environmentally sustalnable proctice. They 

moy also contact Mr. Ravi Gauba, A£E Punjab Pollution Control Board HQ-3, in case any technical 
guidance is required for the eco management of the cattle dung either through vermi-composting or 
through other environmentaly sustainable practices. 

4. The Punjab Water Supply & Sewerage Board, Ludhlana shall ensure that all the dairy units are 
connected with the ETP, Immediately and the ETP Is operoted efficiently. The Punjab Woter Supply & 
Sewerage Board shall also coordinate with the Municipal Corporation authorities to Overcome any of 
the issues pertaining to smooth operation of the ETP. 

S. The Environmental Engineer, Regional Offlce-3, Ludhlana shall visit the ETP, immediately after 15 
days and submit report alongwith conclusive recommendations. 

And whereas, the Municipal Corporation,. Ludhi¡na had not yet started lifting the cow 
dung from the Haibowal Dairy complex and had not connected all dairy units with CETP as effluent of 

some daiies was being discharge into Buddha'Nallah through drains/ direct outlets. 
And whereas, the Municipal Corporation, Ludhiana had started lifting of cow dung from 

the Haibowal Dairy complex to M/s Agrlcardi OrganicFarms, Village Madhapura, Tehsil Jagraon, 
Ludhiana but agreement with the firm was to be signed. The representative of the firm was 
telephonically contacted and he informed that presently only 50-60 TPD cow dung was being lifted from 
the complex. But the generation of cow dung after deducting cow dung being managed at operational 
CBG plant at complex) is about 250-300 TPD, hence only small quantity of cow dung was being managed 
presently. Also, the Municipal Corporatlon, Ludhiana had no yet connected all the dairy units with the 
CETP and thus, effluent of some of the dairy units was being discharged into the Buddha Nallah through 
drains/ direct outlets. 

And whereas, the Municipal Corporation, Ludhiana and Punjab Water Supply & 
Sewerage Board, Ludhlana was not complying with the decisions of personal hearing dated 14.11.2024 
and violating the provisions of the sald Act, due to above said reasons. 

And whereas, the Environmental Compenisation of Rs. 3.6 Crore was imposed on the 
Municipal Corporation, Ludhiana vide order no. 68 dated 10.03.2025. 

And whereas, notlce to issue directions u/s 33-A of the Water (Prevention & Control of 
Pollution) Act, 1974 as amended in 1988 was Issued to thé Municipal Corporation, Ludhlana (MCu) & 
Punjab Water Supply & Sewerage Board, Ludhiana (PwSsB) with an opportunity of personal hearing 
before Chalrman of the Board on 28.03.2025, wherein it was decided that: 
1. The Environmental compensation be imposed on the Municipal Corporation, Ludhiana w.e.f. 

15.11.2024 to 28.03.2025 for deteriorating the environment. 
2. The Environmental Engineer, Reglonal Office-3, Ludhlona shall caleulate the Environmentol 

Compensotion for the sold period and submt report. Environmental Compensation calculated by 
Environmental Engineer, Reglonal Office-3, Ludhiana shall be sent to the EC veriflcation committee 
and thereafter separote orders for the Imposition of Environmental Compensatlon shall be issued. 

3. The Munlcipal Corporotion Ludhlana shall depost the Envronmental Compensation already imposed 
by the Board on it. 

4. The Munlcipal Corporotlon Ludhlang sholl ensure that all the cow dung generoted from the dairy 
units ls lifted and dlsposed of In an environmentally sound mannervermicomposting by 30.04.2025. 

5. The PWSSB shall connect all the dralns of dalry unts with the conveyance system of ETP of 3.75 MLD 
copacity located at Halbowal, by 30.04.2025. 

6. The concerned departments shall also comply wth the decislons of the previous hearing dated 
14.11.2024. 
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7. The Environmental Engineer, Reglonal Ofice-3, Ludhlana shall visit the ETP, Immedlotely after 
30.04.2025 and submit report alongwith conclusive recommendations. 

And whereas, to check the compllance of the decislons of the personal hearing, the 
CETP of capacity 3.75 MLD was visited by officer of the Board on 03.06.2025 and it was observed as 
under: 

1. The Municipal Corporation, Ludhiana has executed agreement with a prlvate flrm for lIfting of cow 
dung from the dairy complex but some of the dairles are still discharging cow dung into the 
conveyance system of ETP or other illegal dralns/ outlets maintalned into Budha Nallah. 

2. Huge quantity of cow dung was being recelved at the inlet of the ETP, which affects the working of 
the ETP. 

3. The Municipal Corporation, Ludhlana has not deposited the Environmental Compensatlon as 
imposed upon it by the Board. 

4. The Punjab Water Supply Sewerage Board has not yet connected all the dalrles with the conveyance 
system of the CETP le. dairy units sltuated on the left hand slde of the Bachan Singh Marg while 
moving toward Balloke Bridge 

And whereas, a meeting along with a site visit to the Dairy Complex, Haibowal, under 
the Chairmanship of Hon'ble Member of Parllament Sant Baba Balbir Singh Seechewal Ji, was taken on 
13.08.2025 with the concerned departments. During visit, the following observations were made: 
1. Some dairies were discharging their wastewater and cow dung directly Into sewer leading to STP 

Balloke. 
2. Manure pits had been constructed outside some dairies; however, the manure had not been 

removed for a long time. A quantity of cow dung and wastewater had accumulated on the road 
adjacent to the Buddha Dariya. This wastewater was oriinating from some daiies and was getting 
accumulated on the road. 

3. The housekeeping of the area was poor and unpleasant smell was also observed in the area. 
And whereas, a complaint regarding illegal discharge of wastewater directly into the 

Buddha Dariya from the 3.75 MLD ETP at the Dairy Complex, Halbowal, Ludhiana was received by the 
Board on 14.10.2025. 

And whereas, to verify the facts of the complaint, the site was visited by the officer of 
the Board on 14.10.2025 and it has been reported as under: 
1. The wastewater being discharged was actually domestic sewage flowing from a storm sewer drain 

due to a breakage in the MC sewer pipeline. 
2. A large quantity of cow dung was still being received at the inlet of the ETP, which was adversely 

affecting its functioning. 
3. The wastewater sample was also collected from the outlet of the ETP. As per the analysis results, 

the concentration of various parameters is pH = 7.5, TSS= 156 mg/, TDS 1445 mg/, COD =380 

mg/l, BOD = 72 mg/l, Oil & Grease = 12 mg/l, T. coli (MPN/100 mL) = 790 & F. coli (MPN/100 ml) = 
230, which are beyond the permissible limits as prescribed by the Board, which adversely affects the 
quality of water of the Buddha Dariya. The installed capacity of the ETP 0s 3.7S MLD but the 
quantum of wastewater being received at the inlet of the ETP at the time of visit was about 4 to 5 
MLD, which is causing overflow at the inlet and affecting the overall performance of the ETP. The 
flow meter at the outlet of ETP was not also working at the time of visit. 

4. As per the record the average incoming flow at the inlet of ETP for the period 01.04.2025 to 
31.10.2025 was around 6.78 MLD, which is above than the deslgned capacity. 

And whereas, meanwhile, a survey of the Buddha Dariya was again conducted on 
07.11.2025 by Hon'ble Member of Parliament Sant Baba Balbir Singh Seechewal Ji along with the 
concerned departments and officer of the Board and following observations were made:. 
1. Approximately 10-12 dairy units were still found discharging their wastewater directly into a sewage 

pipeline near the slaughter house. 
2. The Punjab Water Supply Sewerage Board has yet not connected all the dalries with the ETP. This 

sewage pipeline leads to STP Balloke, which may affect its functloning. 
3. A significant amount of wastewater and cow dung was found stagnated on the streets within the 

Dairy Complex, Haibowal. 
4. The Munlcipal Corporation, Ludhiana has executed agreement with a private firm for liftlng of cow 

dung from the dairy complex but some of the dalries are stll discharging cow dung into the conveyance system of ETP or other llegal drains/outlets maintained Into Budha Nallah. 5. The Municipal Corporation, Ludhiana has not deposited the Environmental Compensation as imposed upon it by the Board, till date. 
And whereas, the Hon'ble NGT based on the news Item dated 13.08.2025 regarding the visit of Hon'ble Member of Parllament Sant Baba Balbir Singh Seechewal Ji at Haibowal dalry complex has taken suo moto in the matter and has registered the Original Appllcatlon no. 435 of 2025 and next date of hearing is flxed on 27.11.2025. 
And whereas, the Municipal Corporatlon, Ludhiana and Punjab Water Supply & Sewerage Board, Ludhiana are not complying with the declsions of personal hearing afforded to it on 
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28.03.2025 and are stll violating the provislons of the said Act, due to above said reasons. 

And whereas, the matter was consldered by the Competent Authority of the Board and 
it has been decided to issue directlons, as deemed fit so as to ensure protectlon and preservatlon of the 
environment, u/s 33-A of the Water (Preventlon & Control of Pollutlon) Act, 1974 as amended in 1988 as 
well as to impose Environmental Compensatlon on the concerned departments after affording an 
opportunity of personal hearing to the responsible officers of the Municipal Corporation, Ludhlana and 
Punjab Water Supply & Sewerage Board due to the above sald violatlons and, due to continuous non 
compliance of the directlons gven by the Board from time to time. 

As such, you are, hereby, gven an opportunity to file objections, if any, on the proposed 
actions before the Chalrperson of the Board on 27.11.2025 at 11:30 AM In her offlice at Vatavaran 
Bhawan, Punjab Pollutlon Control Board, Nabha Road, Head Office, Patlala, faling which the proposed 
action shall be taken or any other action deemedft in the matter will be taken without any further 

notice/ opportunity. 

Endst. No.6AR 

For and on behalf of 
Punjab Pollution Control Board 
Dated_2oul25 

A copy of the above is forwarded to the Environmental Engineet, Punjab Pollution 
Control Board, Regional Office-3, Ludhlana for information & necessary action. He is requested. to 
Inform the Municipal Corporation, Ludhlana (MCL) and PunJab Water Supply & Sewerage Board, 
Ludhiana (PWSSB) regarding date and time of personal hearing and ensure the presence of 
representatlve of Municlpal Corporatlon, Ludhlana (MCL) and Punjab Water Supply & Sewerage 
Board, Ludhlana (PWSSB) during the hearing. 

h For and on behaf of 
Punjab Pollution Control Board 

Page 4 of4 

44



Zonal Office-ll, E-648-B, Back Side CICU Office, Phase-5, Focal Polnt, Ludhiana 
E-mail: seezo2ldhppcb@yahoo.com 

To 
No. PPCB/SEE/ZO-2/LDH/2025/6\2/-88 Rerd.lspeed pot 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

1. The Commissloner, 

34 Annexe RII 

Municipal Corporatlon, Ludhlana. 

establishments. 

2. The Executlve Engineer, 
(M/s ETP of capacity 2.25 MLD located at Tajpur Road, Ludhiana) 

Punjab Water Supply and Sewerage Board 
Ludhiana. 

iFE 
Envirónment 

Ph No. 0161-2670141 

1. Notice to Issse directions u/s 33-A of the Water (Prevention & Control of Pollutlon) 
Act, 1974 as amended in 1988. 
2. Show cause notice for imposltion of Environmental Compensatlon for violation of 
the provislons of the Water (Preventlon & Control of Pollution) Act, 1974. 

Whereas, it is mandatory on part of the local body/establishment to obtain consent to 
establish and/or expansion of the establishment u/s 25/26 of the Water (Prevention &Control of 
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of Polluton) Act, 1981. 

And whereas, it is also mandatory on part of the local body/establishment to obtain 
consent to operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 for 
discharge of sewage or trade effluent into sewer or onto land or through any other mode of disposal 
from its premises. 

And whereas, is also mandatory on the part of the. local body/establishment to 
provide adequate & appropriate effiuent/sewage treatment and pollution, control facllties to bring 
down the concentration of varlous pollutants in the sewage or effluents being discharged from the 
outiet being operated by the local body, within the permissible limits pres
ribed for such 

And whereas, the Municipal Corporation, Ludhiana (MCL) & Punjab Water Supply & 
Sewerage Board, Ludhiana (PWSs8) has constructed an ETP of capacity 2.25 MLD at Tajpur Road, Dairy 
Complex, Ludhiana for the treatment of waste water generated from the dairy units situated in the 
complex. 

And whereas, the Punjab Water Supply & Sewerage. Board, Ludhíana (PWSSB) was 
granted "Consent to Establish" NOC under Water (Prevention & Control of Pollu�ion) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981 for the establishment of this plant and for the disposal of 
treated effiyent @ 2.25 MLD into Buddha Nallah, which had explred on 17.11.2023. 

And whereas, the ETP was commisioned in June 2024 and the ETP. was visited by the 
Bficer of the Board on 02.09.2024 alongwith the operators of the ETP and it was obseryed that most of, 
the dairy units were not connected with the sewer network of the ETP by the conçerned authorities, 
especially eDhtire dairies situated around B block of the ETP_were ye� to be conneçt�d with the ETP: 
Although the dairy units of thi_ complex were connected with the conveyance drains of ETP.but these 
drains were yet to be connected with the ETP. and preseDtly waste wat�r of these drains was discharged 
intó Buddha Nallah through bye pass arrangements, Further some RCC dràins installed by the: 
department to shift the waste' water of the dairy unts upto the ETP were having openings into the 
existing outlets/ drains faling into Buddha Nallah, 

And whereas, Punjab Water Supply & Sewerage Board, Ludhjana (pWSSB) had provided 
bye pass arrangements with the convëyance system to bye-pass entire water into Buddh� Nalah before 
arriving into,ETP for the treatment. Dairy units situated at LHS.of Vijan Nagar pulli road wer¹ also to be 
connected with the conveyance system ofETP. 

And whereas, the Munlcipal Corporatlon, Ludhlana (MCL) & Punjab Water Supply & 
Sewerage Board, Ludhiana (PWsse) comimlssiohed ETP without conecting all dairies with the 
conveyance system and intentjonally. provded, bye-pass arrangements.with it_ conveyançe system to, 
bye-pass waste water Into Buddha Nallah before arriving the samé upto the ETP.: 

And' whereas, earller the Commlssloner, Munlclpal Çorporation,: Ludhlana was given. 
personal hearing before the Chalrmart of the Bdard on 07.07.2022 for delay ln the construction work of 
ETPs of dairy units and the ptoc�edings.of. the hearing were conveyed ta, the Munlcipal Corporation, 
Ludhiana (MCL) vide Boards letter nó. $119 dated 04,08.2022. 
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And whereas, the Municipal Corporatlon, Ludhiana (MCL) Punjab Water Supply & 

Sewerage Board, Ludhiana (PWSSB) was violating the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974. 

AFd whereàs, notice to issue directions u/s 33-A of the Water (Preventlon & Control of 
Pollution) Act, 1974 as amended in 1988 was issuèd to the Munlcipal Corporation, Ludhiana (MCL) & 
Punjab Water Supply & Sewerage Board, Ludhlána (Pwsse) with an opportunity of personal hearing 
before Chairman of the Board on 14.11.2024, wherein it was decided as under: 
1. The order for imposition of Envtronmental Compensa�ion of Rs. 3.6 Crore be issued immediotely. 

Further, Environmental Engineer, Reglonal office-3, Ludhlana calculote the Environmentol 
Compensation for the period of violatlon l.e. from 01.07.2021 to tll dote. 

2. The Municipal Corporation authorities shall gulde all the dairy units to make the odequate 
arrangement to separate the liquid waste and cow dung and ensure the compliance. The Municipal 
Corporation authoritles shall also moke adequate mechanlsm by adopting decentrallsed opproach to 
ift the cow dung from eoch dairy and shall make adequate scientiflc arrangement for disposal of the 
cow dung. The Munlcipol Corporation authorities shall also explore the possibillity of utilisotion of 
land for durmping of cow dung locoted on Tojpur Road as requested in the Mission Tandrust Punjab's 
project being carried by GNDU as a model system to monage cottle dung. 

3. The Municipal Corporotion outhorties shal also explore the possibility of supplying the cow dung to 
vendors engoged in the vermicomposting or any other environmentally sustainable practice. They 
may also contact Mr. Ravi Gouba, AEE Punjob Pollution Control Boord HQ-3, in case any technlcal 
guidance is required for the eco management of the cottle durng either through vermi-composting or 
through other environmentally sustalnable proctices. 

4. The Punjab Water Supply & Sewerage Board, Ludhiana sholl ensure that all the dairy units are 
connected with the ETP, immedlately and the ETP is operated effciently. The Punjab Water Supply & 
Sewerage Board shall also coordinate with the Municipal Corporation authorities to overcome any of 
the issues pertaining to smooth operation of the ETP. 

5. Thè Environmental Engineer, Regional Office-3, Ludhiano shal! vis/t the ETP, Immediately after 15 
days and submit report alongwith concluslve recommendations. 

And whereas, the Muncipal Corporation, Ludhiana had not yet started lifting the cow 
dung from the Tajpur Dairy complex and had not connected all'�airy units with CETP as effluent of some 
dairies was being discharge into Buddha Nallah through drains/ direct outlets. 

And whereas, the Munlcipal Corporatlon, Ludhlana and Punjab Water Supply & 
Sewerage Board, Ludhana was not complying with the decisions of personal hearing dated 14.11.2024 
and still violating the provislons of the sald Act, due to above sald reasons. 

And whereas, the Environmental Compensation of Rs. 3.6 Crore was imposed on the 
Municipal Corporation, Ludhiana vide order no. 68 dated 10.03.2025. 

And whereas, accordingly, notice to issue directlons u/s 33-A of the Water (Prevention 
& Control of Pollution) Act, 1974 as amended in 1988 was issued to the Municipal Corporation, Ludhana 
(MCL) & Punjab Water Supply & Sewerage Board, Ludhiana (PWsSB) with an opportunity of personal 
hearing before Chairman of the Board on 18.03.2025 postponed to 28.03.2025, whereln it was decided 
that: 

1. The Environmental compensation be imposed on the Mynicipal Corporatlon, Ludhiana w.e.f. 
15.11.2024 to 28.03.2025 for deterlorating the environment. 

2. The Environmental Engineer, Regional ofice-3, Ludhiana shall calculate the Environmental 
Compensation for the said period and submit report. Environmental Compensation calculated by 
Environmental Engineer, Regional office-3, Ludhiana shall be sent to the EC verification committee 
and thereafter separate orders for the impostlon of Environmental Compensation shall be lssued. 

3. The Municipal Corporotion Ludhlana shall depost the Environmental Compensation already imposed 
by the Board on It. 

4. The Municipal Corporotion Ludhiana shall ensure that all the cow dung generated from the dairy 
units is lifted and disposed of in an environmentally sound monner/vermicomposting by 30.04.2025. 

$. The PwsSB sholl connect aill the dralns of dairy units with the conveyance system of ETP of 2.25 MLD 
capacity located at Tajpur Road, by 30.04.2025. 

6. The concerned deportments shall also comply with the decislons of the previous hearing dated 
14.11.2024. 

7. The Environmental Engineer, Reglonal Ofice-3, Ludhiana shal visit the ETP, immediately after 
30.04.2025 and submit report alongwith conclushve recommeHhdatlons. 

And whereas, the ETP was visited by the officer of the Board on 14.10.2025 and it has 
been r�ported as under: 
1. The ETP was in operatlon during visit. 
2. � large quantity of cow dung was still belng recelved at the inlet of theÃ ETP, which was adversety 

affecting Its functionjng. Big heap of dung was also observed near th� 'screening chamber. 
3. The wastewater sample was also collected from the outletof the ETP. As per the analysis results, the 

concentratiön of various parameters is pH 7.2, TSS 605 mg/l, TDS 910mg/1, COD = 2600 mg, 
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BOD 1014 mg/l, Oil & Grease 54 mg/, T. coll (MPN/100 ml) = 2,40,00,000 & F. coll (MPN/100 
mL) = 1,30,00,000. The values of parameters I.e. TSS, BOD, COD, O &G, T. coll and F. coll are beyond 
the permlssible limits as prescribed by the Board, whlch adversely affects the quality of water of the 
Buddha Dariya. The installed capacity of the ETP is 2.25 MLD but the quantum of wastewater being 
received at the inlet of the ETP at the time of visit was about 05 MLD, which Is causing overflow at 
the inlet and affecting the overall performance of the ETP. The flow meter at the outlet of ETP was 
not also working at the time of visit. 

4. As per the record the average Incoming flow at the Inlet of ETP was around 3 MLD, which is above 
than the deslgned capacity. 

5. The Municipal Corporation, Ludhlana has executed agreement with a private flrm for lifting of cow 
dung from the daiy complex but some of the dalrles are still discharging cow dung into the 
conveyance system of ETP due to whlch large quantty of cow dung Is belng recelved at the Inlet of 
the ETP, Tajpur road, Dairy complex. 

6. The Municipal Corporation, Ludhlana has not deposited the Environmental Compensation as 
Imposed upon it by the Board, tll date. 

And whereas, the Hon'ble NGT based on the news Item dated 13.08.2025 regarding the 
vi_it of Hon'ble Member of Parllament Sant Baba Balbir Slngh Seechewal Ji at Halbowal dairy complex 
has taken suo moto in the matter and has registered the Original Application no. 435 of 2025 and next 
date of hearing is fixed on 27.11.2025. 

And whereas, the Municipal Corporation, Ludhiana and Punjab Water Supply & 
Sewerage Board, Ludhlana are not complying with the decislons of personal hearing afforded to it on 
28.03.2025 and are still violating the provisions of the said Act, due to above said reasons. 

And whereas, the matter was considered by the Competent Authority of the Board and 
it has been decided to issue directions, as deemed fit so as to ensure protection and preservation of the 

environment, u/s 33-A of the Water (Prevention & Control of Polution) Act, 1974 as amended in 1988 as 
well as to impose Environmental Compensation on the concerned departments after affording an 
opportunity of personal hearing to the responsible officers of the Municipal Corporation, Ludhiana and 
Punjab Water Supply & Sewerage Board due to the above said violations and due to continuous non 
compliance of the directions given by the Board from time to time. 

As such, you are, hereby, given an opportunity to file objections, if any, on the proposed 
actions before the Chalrperson of the Board on 27.11.2025 at 11:30 AM in her office at Vatavaran 
Bhawan, Punjab Pollution Cotrol Board, Nabha Road, Head Office, Patlala, faling which the proposed 
action shall be taken or any other action deemed fit in the matter will be taken without any further 
notice/ opportunity. 

Endst. No. 6539 

P For and on behalf of 
Punjab Pollution,Control Board 

A copy of the above is forwarded to the Environmental Engineet, Punjab Pollutlon 
Control Board, Regional office-3, Ludhiana for Information & necessary action. He is requested to 
inform the Municipal Coporation, Ludhiana (MCL) and Punjab Water Supply & Sewerage Board, 
Ludhiana (PWSSB) regarding date and time of personal hearing and ensure the presence of 
representative of Municlpal Corporatlon, Ludhiana (MCL) and Pujab Water Supply & Sewerage 
Board, Ludhiana (PWSSB) during the hearing. 

o For and on behalf of 
Punjab Pollution Control Board 
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II V AKALATNAMA 
BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 435/2025 
In re: 

Ludhiana: Dairy Waste destroying STPs says Seechewal" appearing in The Hindustan Times dated 14.08.2025. (Suo Moto) 

••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••• Applicant 

Versus 

STATE OF PUNJAB & ORS ................................................................................................................. Respondents 

KNOWN ALL to whom these present shall come that I. ................................................................ . 
.................. .................................... ... ............ ... ...... .......... .. ........................ ........... . 
.......................................... ........................... ... ... ... ... ... ...... ...... ............ ............ ..... . 

The above-named authorized representative of the Appellant do hereby appoint 
~..,,,,....6",,..-#1'#.,,JK'~~~#lf)~~l.'-JY:tfrr(r.~.«';flr.«":tr'~~,A/l'"/.-;.w)",llftlflU~:tr,.,. IP/# J/lln;,,;~1-..r.11.-g AT#'I',':# #. l#·,''/T·.l'T-/6;-"A-/-~ -,r,-,t: ...:.~1 

! DIWAN ADVOCATES i ' ~ 
~ Office: A-450-LGF & B-2, Defence Colony, i 
' i : New Delhi-110024 i 
, ~ 

~ Email: service@diwanadvocates.com I 
I l 

f Tel No.+9111 41046363 I 62 I 
i ~ 

t/ .... /l'/l/l'/171'/l'/171'/171/l'/l/ ___ ,/ ____ ,/,/l'/-.... /-1,.liV,.F,.llf~«!t~!~~~rr!/ .... /l'/l'/_, __ ,/,/l'/l/l'/l/l'/I/ .. O"/l/l/l/l/ ... "/l'/l/l'/l'/l/-,/,/l/1'/_J 

(herein after called the advocate/s) to be my/our Advocate in the above noted case authorize him: 
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried or 
heard and also in the appellate court, including High Court subject to payment of fee separately for each court by 
me/us. 
To sign, file, verify and present pleadings, appeals, cross objections or petition for executions review, revision, 
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for 
the prosecution of the said case in all its stages subject to payment of Fee for each stages. 
To file and take back documents, to admit and/or deny the documents of opposite party. 
To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching 
or in any manner relating to the said case. To take execution proceedings. 
To deposit, draw and receive money, cheques, cash and grant receipt thereof and to do all other acts and things which 
may be necessary to be done for the progress and in the course of the prosecution of the said case. 
To appoint or instruct any other legal practitioner authorizing him to exercise the power and authority hereby 
conferred on the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf. 
And I/we the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitutes in the 
matter as my/our own acts, as if done by me/us to all intents and purposes. 
And I/we undertake that I/we or my/our duly authorized agent would appear in court on all hearings and will infonn 
the Advocate for appearance when the case is called. 
And I/We undersigned do hereby agree not to hold the Advocate or his substitute responsible for the result of the said 
case. The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain 
for himself. 
And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid 
to the advocate remains unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is 
paid up. The Fee settled is only for the above case and above court. I/We hereby agree that once the fee is paid, I/We 
will not be entitled for the return of the same in any case whatsoever and if the case prolongs for mare that three years 
the original fee shall be paid again by me/us. 
IN WITNESS WHEREOF I/We do hereunto set my/our hands to these presents the contents of which have been 
understood by me/us on this ............ day of ............................ , 2025 

Accepted subjects to the tenns of the fees. 

ADVOCATE'S SIGNATURE'S 

DR. FARRUKH KHAN- D/616/07 

CHANGHEZ KHAN- D/1791A/07 

PRERNA KAPOOR-D/1566/04 

I 

KARAN SINGH D/5514/20 -----· ... - Envln:,nmental EngliW»er 
Pun)ab Pollution Control Boar(· 
Realonal Office_.. 1111 Ludhiana. 

- 'C_LIIENT'S. SIGNATURES 

--- -
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